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EMPLOYEES’ PROVIDENT Fonbs
(SEVENTHE AMENDMENT) SCHEME, 1964.

The Deputy Minister in the Minis-
‘try of Labour and Employment (Shri
R, K. Malviya): Sir, on behalf of
:Shri C. R. Pattabhi Raman I beg to
lay on the Table a copy of the Em-
‘ployees’ Provident Fund (Seventh
.Amendment) Scheme, 1964, published
in Notification No, G.S.R. 261 dated
the 22nd February, 1964, under sub-
section (2) of section 7 of the Em-
ployees’ Provident Funds Act, 1952.
{Pluced in Library, See No. LT-2935/
64].

12.19 hrs.
MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message received from the
‘Secretary of Rajya Sabha:

‘In accordance with the provi-
siong of rule 185 of the Rules. of
Procedure and Conduct of Busi-
ness in the Rajya Sabha 1 am
directed to inform the Lok Sabha
that the Rajya Sabha, at its
sitting held on the 3rd June, 1964,
agreeq without any amendment to
t1e Indian Medical Council
(Amendment) Bill, 1964, which
was passed by the Lok Sabha at
itg sitting held on the 29th April,
1964."

12.19% hrs,

GOLD (CONTROL) BILL

The Minister of Planning (Shri B.
R. Bhagat): 1 beg to move that the
‘Bill to provide in the economic and
“financial interests of the community,
for the control of the production,
supply, distribution, use ang posses-
-gion of, and business in, gold and
ornaments and other articles of gold
and for matters connected therewith.
be referreq to g Joint Committee of
-the Houses
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Shri B, R. Bhagat...... consist-
ing of 45 members, 30 from this
House, namely, Shri S. V. Krishna-
moorthy Rao; Shri D. Balarama Raju;
Shrimatj Renuka Devi Barkataki;
Shri Bali Ram Bhagat; Shri Laxmu
Narayan Bhanja Deo; Shri B. L.
Chandak; Shri Tridib Kumar Chau-
dhuri; Shri Yudhvir Singh Chaudhary;
Shri Homi F. Ddji; Shri M. M. Haq;
Shri Prabhat Kar; Shrj P. G. Karuthi-
ruman; Shri Kindar Lal; Shri H. V.
Koujalgi; Shrimati Sangam Laxmi
Bai; Shri Mathew Maniyangadan:
Shri M, R. Masani; Shri Jashvant
Mehta; Sardar Gurmukh Singh
Musafir; Shri Chhotubhai M. Patel:
Shri T Ram; Shri Shivram Rango
Rane; Shri S. C, Samanta; Shrj Era
Sezhiyan; Shri Sheo Narain, Dr. L.
M. Singhvi; Shri Rameshwar Tantia;
Shri Balgoving Verma; Shri Bhishma
Prasnd Yadava; and Shri T. T.
Krishnamachari;

and 15 from Rajya Sabha;

that in order to constitute a sitting
of the Joint Committee the quorum
shal] be one-third of the total number
of members of the Joint Committee;

that the Committee shal] make a
report to this House by the last day
of the first week of the next session;

that in other respects the Rules of
Procedure of this House relating to
Parliamentary Committees shall
apply with such variations anq modi-
ficationg as the Speaker may make;
and

that this House recommends to
Rajya Sabha that Rajya Sabha do join
the said Joint Committee and com-
municate to this House the names of
15 members to be appointed by Rajya
Sabhy to the Joint Committee,

When the Finance Minister made a
statement in Parliament on gold con-
tro] on the 21st September last, he
had promised that the Gold Control
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Rules which had been promulgated
earlier in the year under the Defence

of India Rules would be replaced at

an early date by a statute of Parlia-
ment. This Bill ig in pursuance of
that undertaking.

The genesis of the Gold Control
Rules and the present Bill has to be
traced back to a number of years.
Ever since Independence, the need to
put all available resources to the task
of industrial developmentt of the
country had brought the gold problem
to the forefront of the economic
issues facing the country. TFor geveral
years, there will be a great need to
import machinery, heavy equipment
and essential raw materials vitally
mneedeq for the industrial development
of the country. Such imports make
a large demand on our foreign
exchange resources, rendering it
virtually impossible to set aside any
funds for the import of consumer
goods or non-essential items among
‘which gold has to be included. There
‘has been, therefore, a virtual ban on
the import of golq al] these years. In
spite of the existence of large stocks
of gold in this country, the demand
for fresh supplies of gold cintinues.
This ig mainly due to two causes, the
traditional demand for ornaments and
the demand in certain sections of
the people to invest their surplus
funds in gold. The existence of a
large internal demandq hag led to an
increase in the interna) price of gold
and consequent smuggling which at
times assumed very large proportions.

To deal with the smuggling of goid,
‘Government have taken various steps.
Apart from the general strengthening
of the administrative machinery,
mention may be made of three impor-
tant measures, such as the repjace-
ment of Indian currency by a spescial
currency in the Middle East in 1959,
the new Customg Act of 1962 and the
prohibition of forwarq trading in
gold. I should also Tefer to the
emendments that were approved by
Parliament in September, 1962, to the
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Industries (Development ang Regula-
tion) Act, 1951, which added gold and
silver and alloys thereof to the list
of industries in the scheduls attached.
This was intended to assist Govern-
ment in acquiring control over the
mining ang production of and tran-
sactions in gold as may be necessary
or desirable.

All these measures by themselves,
however, were not adequate to stop
smuggling, mainly because of the
continued high demand for gcld in
the country and the absence of any
restrictions on the internal transac-
tions ang use of gold. Against the
background of the national emergency
and the need for a positive policy on
gold, the Gold Control Rules were,
therefore, promulgated as part of the
Defence of India Rules. An element of
surprise was necessary in the scaeme
of control that wag announced. It
was, therefore, considered essential to
use the emergency powers of Govern-
ment. However, ag mentioned earlier,
it is now desirable that this regula-
tion is replaced by legislation on a
permanent basis. The present Bill as
introduced derives authority from
Parliament’s normal legislative powers
and is in conformity with the corsti-
tutional provisions as they will be in
force even after the Proclamatior of
Emergency is revoked.

Parliament is fully aware of the
rationale of our gold policy, and the
hon. Finance Minister had opportu-
nity. on the previous occasion, to re-
affirm our conviction that thi.s policy
was basically sound and justified by
considerations of national interest.
The smuggling of gold as such is not
likely to be reduced appreciably, un-
less the interna] demand for it as also
dealings in gold are substantially
reduced. The Gold Contro] Rules
aim, therefore, at curtailing facilities
for marketing gold, particularly in its
primary form, with a view directly
to checking smuggling and reducing
the demand for gold as far as orna-
ment-making was concerned, by re-
quiring the production of gold orna-
mentg of a purity not higher than 14
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carats. This is intended 1o achieve
certain social and economic objectives.
The entire process of our development
postulateg that we progressively move
away from traditional methods of
functioning to a more industrialised
society. In this context, there can be
no difference of opinion about the
need to wean away people from the
lure of gold and to invite them to
take a share in the growing economy
by making their savings available
for productive and purposefu] invest-
ments rather than in unproductive
investments in gold and ornaments.
It has been our endeavour to encour-
age by various means productive
investments and channelling of
private savings into socially useful
investments, and the House is already
aware ol the various measureg that
have been taken in this regard. To
the extent investments in gold and
ornaments are reduced, savings
would be available for investment in
more productive purposes.

Gold not only provided a traditio-
nal source of investment and satisfied
a traditiona] socia] need for orna-
ments but also provided livelihood to
& number of people,—some of them
very skilled craftsmen,—working on
gold ang to others engaged in mar-
keting it. It was, therefore not un-
expected that the Gold Control Rules
should have impinged on a variety
of interests and given rise to a cer-
tain amount of agitation in the coun-
try. The smuggler was naturally
acutely unhappy, but the goldsmiths
and the dealers also felt disturbed.
Government had also to be sure that
while effecting a  socio-economic
change in one direction, social hard-
ships of a different character had not
been created as a resultant. All these
factors were considered by us and the
need for a measure of interim relief
to affected goldemiths, even while
programmes were being drawn up
and implemented for their ultimate
Tehabpilitation, as recognised. Ac-
cordingly, in September, 1963 Gov-
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ernment requested an informal group
of senior officials under the chairman-
ship of the Cabinet Secretary, to
review the working of the Goid Con-
trol Order in all its aspects and .to
suggest ways of improving and ration-
alising the control. The group sub-
mitted a unanimoug report to Govern-
ment, the full text of which was
placed on the Table of the House..

A" major amendment made as &
result of thig review ag to permit
self-employed artisan goldsmithg to-
repair and polish gold ornaments and'
to re-make ornaments out of old orna~
ments of a purity not exceeding that
of the original. This was felt neces-
sary as an interim measure while
steps for rehabilitation and resettle~
ment in alternative occupation for
goldsmiths continued. The House
will appreciate that rehabilitation and
resettlement is bound to extend over
a period of time.

I shall now refer briefly to the
salient features of the various provi-
sions of the present Bill.

Chapter I deals with definitions. No-
special remarks are called for except
to indicate that banks do not come
under the definition of a dealer. This
hag been done in order to enable the:
banks to handle vrnaments or other
gold articles for granting loans and
advances. These institutions are
subject to fairly rigorous control’
under the provisions of the Banking
Companies’ Act. It is, therefore, not
considered necessary or appropriate
to treat them as dealers in gold.
The definition, therefare, specifically
excludes them.

Chapter II is the basic chapter
dealing with the restrictions on manu-
facture of new ornaments of above 14
ct. purity and prohibition of the
manufacture of gold articles other
than ornaments. There are restric-
tions also on the possession and sale
of gold Pawning and hypotheca-
tion of gold and ornaments has to be-

.
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kept as a separate business from that
of dealing in gold. If the business

is separated, restrictions on advances .

on gold ornaments would be subject
only to the State laws that may be
prevalent on the subject. The only
restriction that is being placed is
that if a pawnee wishes to sell any
gold or gold ornaments which have
been pledged with him, it will be
according to such conditions as may
be prescribed. The intention is that
provisions somewhat similar and pre-
valent in some of the States, where
such sales have to be made in a public
manner, would be introduceq so as
to safeguard the interests of the
pawner and to prevent misuse of the

privileges by the pawnee.

Chapter III deals with the licensing
of dealers and refiners and certifica-
tion of goldsmiths. Four categories
of persons have been recognised:

(i) The refiners will be responsi-
ble for melting of gold, puri-
fication and conversion into
the required type of 14 ct
gold. The number bf refiners
will generally be restricted
Licences will be granted with
reference to the facilities
available with them, the
checks and controls provided,
the total quantity .of gold
wsed in the area as also the
requirements of the dealers so
as to assure an equitable geo-
graphical distribution.

(ii) The next class will be the
bigger dealers who have in
the past been paying sales
tax and have been registered
as such. These dealers will
have freedom to buy old gold
ornaments and declared gold
and sel] the ornaments after
conversion into new orna-
ments of 14 ct. purity.

(iii) The next class will be the
smaller dealers who have not
been paying sales tax in the
past. They would also be re-
quired to take out certificates.
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They will be free to buy old
gold ornaments and sell new
ornaments of purity not ex-

ceeding 14 ct.

(iv) The fourth category will con-
sist of the certified goldsmiths
who are essentially self-em-
ployed goldsmiths and have
been given\the autharity to
remake ornaments of purity
not exceeding the original
even if it exceeds 14 ct. purity
and to repair and polish old
ornaments,

Thus, all persong dealing in gold will
be brought within the ambit of cdntrol.

" Special provision has been made in
this Chapter for public religious in-
stitytions to retain the gold in the
form in which it is received as offer-
ings as long ag it is used exclusively
for the purposes of the institution. No
sale or transfer may, however, take
place except ag 14 carat gold. It is
hoped that the provisiong will meet
the special problemg of public reli-
gious institutions.

The next Chapter in the Bill is on
“Declaration of Gold” and it may need
a word of explanation. The report of
the Group of officials which went into
the problem was initially not im
favour of allowing conversion of or-
naments of higher than 14 ct. purity
to ornaments of like purity. The
report, however, envisaged that if con-
version to a purity higher than 14
ct. wag to be allowed, steps should
be taken to call for declaration of
holdings of gold ormaments beyond a
certain limit ag a logical counter-
vailing safeguard. There is no reason
to believe that such returns, if and
when they are called for, will create
any inconvenience or hardship to the
ordinary housewife or individual and
this provision will be used, if it
becomes necessary at all to resort to
it, with discrimination and discretion.

Shri Bade (Khargone): Have you
decided the limit? What is the limit?
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Shri B. R, Bhagat: The Bill only
makes an enabling provision. The
limit will be decided by executive
orders, and the view of the House
will also be taken into consideration.
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I should like to repeat that no
ceiling on holdings is being prescri-
bed. What is intended is only a dec-
laration above a certain  specified
quantity. As to what this should be
will be decided by Government afler
taking into consideration the views
expressed in the House.

The Bill has also a chapter on the
Gold Control Administrator. The
report of the Official Group analysed
the desiderata to be fulfilled by the
administrative mechanism in enfor-
cing the golq policy and came to the
conclusion that these could be best
secured by a senior administrator
located in the Ministry of Finance in
the Department of Revenue and Com-
pany Law working in close liaison
with the Central Excise and the Cen-
tral Customs Department. Govern-
ment have already accepteg thig re-
commendation and the Bill is designed
to give the necessary statutory powers
to the Gold Control Administrator.
The Administrator will not only exer-
cise the various regulatory functions,
but also be responsible for pushing
ahead quickly with the policy of re-
habilitation of goldsmiths, in close
association with the State Govern-
ments, who are also deeply concerned
with this problem.

The remaining chapters of the Bill
contain various miscellaneous provi-
sions, including penalties for ofen-
ces as well as the usual enabling
powers anq need no special comment.

While the scheme of control as it is
embodied in this Bill 15 in our view
realistic and workable. the ultimate
solution of the difficult but important
and urgent problem of gold which we
are trying to tackle, will be to bring
about a permanent and substantial re-
duction in the use of gold for roa-
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monetary purposes. In other ad-
vanced countries, including those
which are themselves producing gold,
the demand for gold for non-mone-
tary purposes does not create any
difficulties or intractable problems,
but even so, extensive regulation of
transactions in golq is by no means
unknown.
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We are trying to modernise our ero-
nomy and to. accelerate the tempc of
development. We cannot while we
are engaged on these tasks, adhere to
social habits and traditions, merely
because they are old. We must rea-
lise that they are now costly and
burdensome, and add considerab'v tu
the strain on our resources. When
this is fully realised ang appreciated
—-2nd I am personally hopeful that
this educative process need not take
very long—gold control wili ke quite
acceptable, and it can be adminis-
tered without difficulty, to the great
gain and advantage of this country.

I am also conscious, Sir that a far-
reaching measure such as this cannot
become law without the full and in-
formeg support of both Houses of Par-
liament, who will naturally like to
examine the varioug provisions of the
Bill and their implications in 3 de-
tailed manner. I therefore, move
that this Bil] be referreq to a Joint
Committee of both the Houses. 1 also
move that the report of the Joint
Committee be presented to this House
by the last day of the first week of
the next session of Parliament

One word more, During the Ques-
tion Hour a question was asked
about the declaration of gold and [
said that I wouly answer jt while
moving for the consideration of this
motion, ] have got the figures. The
tota] quantity of gold of all forms
declared as on 28th February, 1963 is
42,970 KG; in market value Rs. 42,98
crores.

Mr. Speaker: Motion moved:

‘That the Bill to provide in the
economic and financial interests of
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the community, for the control of
the production, supply, distribu-
tion, use and possession of, and
business in, gold and ornaments
and other articles of gold, and
for matters connected therewith,
be referred to a Joint Com-
mittee of the Houses congisting
of 45 members, 30 from this
House, namely: —

Shri S. V. Krishnamurthy Rao:
Shri D, Balarama Raju; Shrimati
Renuka Devi Barkataki; Shri Bali
Ram Bhagat; Shri Laxmj Nara-
yan Bhanja Deo; Shri B. L. Chan-
Qak; Shri Tridib Kumar Cheu-
dhuri; Shri Yudhvir Singh Chau-
dhary; Shri Homi F. Daji; Shri
M. M. Haq; Shri Prabhat Kar;
Shri P. G. Keruthiruman; Shri
Kindar Lal; Shri H V. Koujalgi;
Shrimati Sangam Laxmj Bai;
Shri Mathew Maniyangadan; Shri
M, R. Masani; Shri Jashvant
Mehta; Sardar Gurmukh Singh
Musafir; Shri Chhotubhaj M.
Patel; Shri T. Ram; Shri Shivram
Rango Rane; Shri S. C. Samanta;
Shri Era Sezhiyan; Shri Sheo
Narain; Dr. L, M. Singhvi; Shri
Rameshwar Tantia; Shri Balgo-
vind Verma; Shri Bhishma Pra-
sad Yadava; and Shri T. T. Krish-
namachari and 15 from Rajya
Sabha;

that \in order to constitute a
sitting of the Joint Committee
the quorum shall be one third of
the total number of members of
the Joint Committee;

that the Committee shall make
a report to this House by the last
day of the first week of the next
session;

that in other respects the Rules
of Procedure of this House re-
lating to Parliamentary Com-
mittees shall apply with such
variations and modifications as
the Speaker may make; and
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that this House recommends to
Rajya Sabha that Rajya Sabha
do join the said Joint Committee
and communicate to this House
the names of 15 members to be
appointed by Rajya Sabha to the
Joint Committee.”.

Shri 8. M. Banerjee (Kanpur): I
beg to move:

“That the Bill be circulated
for the purpose of eliciting opi-
nion thereon by the 31st August,
1964.”,

‘While moving this motion of mine
for circulation, I have the support, I
am sure, of many Members of this
House, all sections of this House and
of the Akhil Bharatiya Swarnakar
Sangh. Recently they held a conven-
tion in Jaipur from 17th to 19th
April, 1964, and they have dgemand-
ded the withdrawa] of the Gold Con-
trol Order. ] am sure they have gent
copies of their resolutions to the
Finance Minister and other Ministers
as well as to some Members of Par-
liament that it should be circulated
for eliciting public opinion. The
proposal to refer it to Joint Committee
clearly shows that the mind of the
Government is not clear and so they
want to refer it to that Committee
which would take evidence from the
organisations, specially the Akhil
Bharatiya Swarankar Sangh. In
principle it is agreeq that the Bill
should not be passed immediately and
as such I am sure this motion for cir-
culation, which is not a dilatory
motion, can be agreed to. I wanted
that this shbuld come here again on
the first day of the next session but
because it is not known to me—I
mean the date—T put 31st August
1964. Heaveng are not going to fall
if this motion is accepted by the hom.
Finance Minister. ] was opposed to
the gold control order right from the
beginning because I was sure that the
three objects of the gold control
order: check smuggling, umhoarding
hoarded gold and bring down the
price—could never be fulfilled by this
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order because of the way in which it
wag drefted, and the way in which
relaxation was given. After so many
months of this order, have they check-
ed smuggling? Daily we read that
so much gold was hauled up by
customs people at Dum Dum airport
or Bombay airport. Smuggling is
going unabated. It hag not been re-
duced. I can produce figures for
1959-60 and 1962-63, even upto May
1964 which clearly show that it had
not declined at all. We may have
some psychological satisfication but
if we ask the hon. Minister outside
this House will also say that it had
not the desired effect.

What about the price reduction?
What is the intermational price of
gold—Rs. 60°50 but the internal black
market price is Rs. 136 to Rs. 142.
It can be had in Bombay or Calcutta
or Kanpur or Delhi.

Shri Nambiar: It will be delivered
at your house.

Shri S. M. Banerjee: People keep
their ornaments for repair purposes.
But no ornament is given. They are
given a receipt that gold deposited is
2 or 3 tolas. You pay the cash at the
rate of Rs. 142 in Calcutta or Rs. 136
in Delhi, Rs. 132-140 in Kanpur and
any amount of gold can be had, 24
carat, 22 carat. What is the purpose?
It is high time that Government with-
“draws the gold control.

What about the thirq object?—un-
earthing hoardeq gold. It is most
unfortunate that even during Chinese
aggression when we demanded orna-
ments for armaments, who gave the
ornaments? The poor workers or
middle class shop keepers and others
whose wives had only the 1nangal
sutra, etc. they donated and not the
maharajas and maharanis. Somebody,
a middle class person, donated his
marriage ring: Some gpther ladies
donated the mangal sutra, Chinnah of
suhagin. Then, clause 15 says that
the gold in the possession of mandirs,
mutts etc. will not be touched. People
who have got hoarded gold will try
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to keep it with some mahants and not
in the panks.

So, all the three purposes for which
the gold control order was brought
had not been fulfilled. The net re-
sult was that 5-7 lakhs of goldsmiths
became unemployed and according to
the resolution adopted at the Akhil
‘Baharatiya Swaranakar Sangh, about
200 goldsmiths have committeq sui-
cide. I know three cases of suicide in
Kanpur. When we raised this point,
it was argued by Government that it
was not 200 but merely 75, as if 75
suicides were justified under this
Government. I fee] that thig Bill
should be withdrawn. 1 bject to
this Bill because everything will go
on. Smuggling will be there! hoard-
ded gold will remain hoarded; the
high prices will remain, They can
put behind bars some persons for
some agitation for some higher wages
but the hoarders of gold or of food-
graing will not be arrested because
they are monopolists and capitalists
who control the economy here. So,
why should the five lakhs of gold-
smiths be impoverished? They have
given very valuable suggestions. I
hope their resolutions would have
been examined by Government and
some action would have been taken.
The hon, Finance Minister said on °
21st September, 1963 that gold con-
trol amendments were necessary to
alleviate the hardship of this class of
people who had been working on gold
as a meang of livelihood. He thought
that this Bill would remove the diffi-
culties but under the various clauses
of this Bill unlimiteq powers have
been given to the administrator. I
feel the administration had been
given very wide powers taking ad-
vantage of this Bill: it will lead to
funther harassment of the goldsmiths.
What do the goldsmiths want? They
want that the gold control order
should be withdrawn as it has not
serveq the purpose for which it was
promulgated. Their second demand
was to recognise the Swarna-Silpa
(Swarna Kala) as a cottage industry
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and ghoulder all responsibilities for
developing it accordingly, to bring
gold from countries from abroad and

organise its sale through Government.

agencies; to sell gold to artisans and
t0 the common people at a rate not
exceeding Rs, 100 per tola, They
should have mentioned Rs. 50, They
have mentioneq Rs. 100 because gold
is being sold at Rs, 140 per tota, as
the Minister knows. Then, their de-
mand is to make suitable arrange-
ments for selling the Swarna-Silpa
products, along with other cottage
industry prociucts, both in the inter-

nal and the -international market.
‘They are very good people. They
feel the brunt of the whole thing,

facing unemployment, starvation and
death. But if the Government is de-
termined to go ahead, they want
that at least these demands should be
conceded, which are not only in the
interest of the goldsmiths, but in the
interest of the gold industry as such
and in the interest of the country.

They also fzel that if there is going
to be any restriction, let the restric-
tion be on the quantity and not on
quality. What ig the fate of the 14
ct. ornaments? They are very nice
looking in the beginning. 1 have
married once and I have a sister to
‘be married. People who have pur-
chased 14 ct. ornaments find that
after 4 or 5 months they become
greenish or absolutely white. We
know that with mangal sutra made of
22 or 24 ct. gold, our ladies go before
the oven, prepare food and do all
egorts of household chores, but still
the colour does not change. But with
the 14 ct. gold ornament, if she goes
into the kitchen and prepares some-
thing, the colour is changed and in
the evening it becomes greenish. Its
colour is ever-changing. Gold cannot
be a political leader, changing colour
every time.

Certain 14 ct, gold ornaments were
shown by the ex-Finance Minister;
who may comne into the Cabinet
again, because this is only an interim
Government. I have seen ornaments
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made of 14 ct, or even 11 or 12 ct.
But that ig all for jewellery. For
making jewels with diamond, panna
or ruby 14 ct. gold or even
less is used. But for ordinary orna-
ments, it becomes very difficult to
cast 14 ct. ornaments. I have seen in
Calcutta and Kanpur the difficulty
faced by the goldsmiths in casting
14 ct. ornaments. I wanted to know
the truth of the slogan that 14 ct. gold
cannvt be used for making orpaments
and so I went and saw for myself
how difficuit the casting is. They
want four or five people together to
do it.

About the quantity, you should not
allow a person to have so much of
hoarded gold. You should take all of
it. If the Swatantra Party coopera-
tes with the Government, Government
can get much gold. When they
assure their cooperation to the new
Prime Minister, they should also
assure that the gold -will come out.
So, I am opposed to this large quan-
tity of gold being alloweq to be
hoarded, It should not be so much.

The gold contro] order has not done
any good. The emergency is no
more there, theugh on paper it conti-
nues. We have enough gold. Our ex-
Finance Minister introdeced the gold
control order and compulsory deposit
scheme. The compulsory devosit
scheme was withdrawn. Why not
withdraw the gold control order aiso?
It has been found useless. I know
that the present Finance Minister and
the Minister of Planning, Mr. Bhagat,
in their heart of hearts, if they have
hearts, are convinced that the gold
control order is useless.

With these words, I command my
motion for circulation to the accep-
tance of the House. It is a harmiess
motion. Public opinion is already
against it, because when our beloved
national leader, Shri Morarji Desai,
was unseated as a Tresult of the
Kamaraj Plan, people were happy only
because he was responsible for the
gold control and CDS, I am sure the
hon. Finance Minister will accept my
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motion for circulation of the Bill to
elicit public opinion, because he
accepts the principle that it requires
circulation.

With these words, I pay my homage
to those goldsmiths who have sacri-
ficed their lives and committed sui-
cide. I once again plead that ade-

quate compensation shoulq be paid to

their families,
Mr, Speaker: Motion moved:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 31st August, 1964.”

This as wel] as the original motion
are before the-House. Shri Sarjoo
_Pandey.

it ' qT (T@ET) ¢ WA
agIeT, d@ ¥ gwe-Fram feafa ey
& F AT IF FTHTT HT /T ¥ &&=
fagaor smaw 4 faar wm, @ AR
W HzEFT Aw g | W F R OF
9w ¥ 3@ A fadm F I oy 6}
Fgfer arEt ¥ feeet ¥ qF 98 S=2WA
1 g &Far, @ifs wof-fagar
WIRY HR TS 9 TS F7 A9
¥ forar 917 | FREEN a9 Ao N
T J A198 A Y, 7 Mew
w37 412 THT AT F 49 WS oY
WY ™ AT § |

& @Y € fx e g arwy W
FTHT FT LW qT H=LT a1 & 1 39
gaa # oY oY fawr Wy &, wfagy a7 s}
® 37 1 agaT wISt WA § qw fear
HTAT & WX TEF qGT g WK WS
LW TAA ST § | AT wIW F
T ¥ H G B AR 4G FGq
T fF &N o T A e F feg
MR AW § A F 7wy ) frdfae w3
& for ag W TSI WT 1
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Shri Bade (Kargone): My submis-
sion is that the time may be extend--
ed by one hour.

&t sEmaT et (faek)
weIE WEEd, 4 g7 0 faw ¢
T IZT ¥ IS TH T AT 18 § -
wafag g *1 957 991 faar sy

weaw wgRw oA Y W A e

fer 1

The time allotted is five hours. What
more do they require? For reference-
to the Select Committee more than:
five hours is not necessary. That
would be enough. Hon, Members can
make their points within ten
minutes. But I wil] allow them fifteen:
minutes.

= A ARG ;T AT wE
Foaqy wmwr § Faer fFogw faw
F AR A GHTTFT I AT
afe & Fgar wmgar g fr gw AT
T ¥ Iew@l ¥ SR wwnfad g
8 & afew T8 oY Few SeE §, S
FEAE T § AR IF@ F AT Ao
& § =7 A wwrfam @@ §

1258 hrs.
[Mr. DEPUTY-SPEARER in the Chairy

ot 7€ T O FER A, I Y
AT #1E waorw T8 & | g AT qg
T ATEd € fr 9 Qvat &1 A |
Ryl

wgi aF @u-fgan aee s
g §, 59 FT 1L HoS[ IS W &
T 7 T ) Fav A qF-aear
A FYTE, 7T T N FY IR
gidTRATHTAFTARTHEWR,
afeF g A a8 T & | S, FER
¥ woa-aEY 7, ¥fFT 99 & aE Thr
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T F U TATY AL AT 04D
¥ w1 | gAY TFT Er-faer I H
1Y FT7 AYE 7 AL g0 &, afex T FY
FIRATITE 9 7 & | TAT AT 6T A9
gFA R A farar § 1 Form ag &
g 9T § v #y W@y a7 o R, 9|
T LI & /v far @ g s vEsT
T & @ § W ZF TH FHFR T
JIw g {1 T ) safeg W ag
3 fF €8 FTT 1 90 F FT qqwq_
WYY W T ST Avgdr g !

ot fawr gar} AvA @, 98 W
TRITFARL AR TW G o
2 fom & 7% wd @y o1 @R
#YE suTEdT g &1 WHAY § | AFIRX F
FTAT F arX § & Fg1 g § 5 @
foa ot F1T T &, OF ¥ gW
wfgdes § & 99 § gEgR FW
 IE@ T A g1 qq FA
Fagf@l & orar § ot 59% oFS oF S
A oy & 1 9 A FT A T A
o T < § Foad dxS o Frey
AT gHY E

13.00 hrs,

I & e W e § wew
3, T % sfen€ F erew 1 fues
I 9@ 7@ &7 A agw g @ qF 7€
Fgr T 47 5 Y A F 30 @FT
A FW AEA wWIfaagu | SE T
wagd faer welt =it ey ATE § Fgr
a1 f5 Tw oiw g wEH & gE
wwifad gu & a7 ¥ wehal o @
THT TN GTT R | IgIT 59 a19F HT
a1 7 A fr ¥ F F1 F 9T gE@wT
TN 9T &, T FT FAT HHT FGF
ST g § | & ATe #1919 &1 ;Y
ore 3 1 ¥ agar § 5wk o ga
& At ot 1EF wwtEd g Wi I
T4 B T g A ag Wi wewr
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fordery & | e & T W
a8y a1 fom o fF i gaTe i
FTA #Y AT 1€ § 7 W AT IART
TY AE % GF § QT a8 WY WIET OF
@21 AT g sy § fower 1
oY ST WI9E 9TE AL | WY q9qa.
waT TE G A E

g A 1 fawr aw far &, za &
medg T AT AT R g1 faw A
e ¥ wefafaezes 1 gz a9 2
<@ §, S T AR ST g ag ,E}
farer aF § 1 wefafeT ox A8
foelt Y v A T Afew AR ¥
ToES § A ®T TT IIH FOT |
ATEEE 2 AT F X F R IR
AN TF FT WL FT O GAT S 9
e feun mw &, &0 Y ard e
IER Y & | o gArd & gger
wrgdE ¥ & forg wor ey At
oToE! o A 5 g @ @
% feadt o@Dy T AT FET
ver 41, foa foq fawai &1 qmwar
FE TET T | IR 07 A v A
g feram femm ¥ fag 5 & gae g
FAHT FE AT AT FF FAT Bl ST T
st 9 o Al qeard ¥ feegat
Y, YEuw & fomar a6 g
R ¥ | 39 09 mefaal § oF af
I a1 ¥ g & Ao gy A I
Y ot | P T ST | Y qT
T A o | IR e fe,
seai Ry 3 faeemd e 50 geadie
AFTTEY T HE STATT EF T | Y
T T3 & frer war 1 ol @< ¥
AT ATHY T AT GIT | o AT
W B g ¥ ¥ e o & o
W A ¢ ¥ AR few
FOXE N
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AT T AW AT T @ wogy Ot Y &Y g qwwY I wow

w @y ¥ & < Afy fFoow
wrft & 99 OF ST § ) e I
2 TR & | WY a5 AT H 9T I IA
ST HT IX FT GUT A0 FH QU
T AT JFAT § AR HETFLFFA0L |

T a@ W A T o g
MR AR

= TR (FE) oA
¥ fog ag g alzar sw

=t wee qud - Y AT R Ay
t I 7 9ET afew Td A @ @
FTHAFAAG A |

= TAEATAR . AT UF qaeqT
FT AT & 1 F STTHT wRE 0T E
T A wEEq faqaw 9T ar-faEw
o @ & AR fadY wewy oo #%
@ & O 3a1 ag 3= & fF aeeivg wofy
* @y | ?

JqreaA WERT ;T GT W@

=t qT qwEa : AEARY A o 3
I T I Fgy 97 5 Ry ar @ e
FT gasrefaea FT A e §9T STy
£ AR w9 a@ gar Nfees Fwt F
FATT ATAT | [T AT @R H FH §
T S | F e g fE S e
g Wrefaea s § s Tfed | fe=
W F arw Y FAT v qv g e
IE F A T T AW 9T, I8 F
q FoF@AT W@r AT | R fadr
Tl F 9 TN X 4 a7 98 a7
FIEE@ ITH AER A a9 T ¥
A FT AT T | T ToQ
gy # TR FF FT T 97 7R
P W TF AN AT Ay wwdr gf

ST JFAT 47 WY ATT T97 6T 97T |
YT @ e ¥ T sqEeqr o ok 8,
W A ¥} |

€ fast 3 sgaear Y 7 @ f W
W ot ey duw Al @ ww g,
FTEY I T N , I gewT
FT /TG | I A R TEY qwar ¥
IT 75 fr wefafagder s g a s
T awg ¥ A g g7 A #y W
I5H Nt wefufigex At wwm S
TEfT | 5 R e 9T 9 A g
ST @ W IET GF Y ww oot @
ar T & IuET WA AW F fAq wa-
fafreges & ow ST wem W gEwT
AT 90 F B BT T HT
5T TG AR §, AT AR TET A
#T TG 7 qg &1 9K g1 o |
FAT 3T T 4T OF JAAHT E |
AT ART &)

WIS 7 Fe & 6 8 A B O
FA H FqroHT OF T Ay Y & fw o
EparfenT AT ATed & | F AR g fw
HY QF a9 T JE F FA qa7
difer ot wF 9w gfew v @
A, wg arfenr w1 6 TG 78,
T F@ I W 9 ¥ ¥ i
fasrer FT & ST 1| I F@ T
o £ SET 9 9w § | 90 S
I A wsa & 1 W AT Hag A a@
T T X A DO FHT 4T R,
T3 3 A Ay T A & § | W
F1E et o Fede ¥ ow T X
ST T AT 4T A IuH( av Ifera aww
F X ory fY A S AT TE F IE
TE ¥ F W ¥ JTST GO AT G,
g gferm a1 I g9 § I3 FF Ia0!

T FaE ¥ et ' ¥ ¥ o7 7 fawar
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BY Q1 TAT qERT T AT AT
NG & A5 g 2 ? ag T Y
I@ RN

# aua g e a7 A g v
BF Ff &, 9y ¥ wAqq gA A
g 8 fageft I w av v AW
# gaar # af firwr wfgd 1 q
IR FIE FT AT 4T, IR $& L
AT TEAT ey | SYTET ¥ SYTET HA
U qEy § a7 1 # A 9T A
T T EFA EACFE TFAE (5
X SgTey F AT A @ qFar | |
afer 17 Y g Y #7 aqew
FWT T AT FAT FT AR A | A
sra 3 ¥ far fagqn & 1 g STy &7
2 & Q¢ F1z fafm ag 71 a7@r
R 75 F gATK A q & I
FA ¥ ATy § | UF AFAIG g4I A
FgT a1 5% fergeam w1 g I3 T
TR & 1 EATY U TS X Fr AT
f& aoay s g ) AFT AR A 2
f a0 F et # T Fe 7 A
AT &, AY 7 Y ST g AfFw T
T3 a8 & o 9 et § wg wafra
FEIIAT § IATY I F | GAI TG FAT
9 FTH FQ §, T8 T T FW A
FIA E | T T ¥ FTF FIA A1 GARA
¥ fag wed & fe e AR g AT T\
Y IAFT FTH AT HFAT S |

ST FTA ¥ qg AT FL A
fFrRr Iy ENgsed
IR YE FH, IR I fgaa ¥
I FIET AT THAT §, SAHT W
FAFTAT 1 AT FA AR I FAaTET I
qFaT T 1 AT ¥ o w9 qw X
ATRATE | B AT 7 ore o P A
wd ¢ fowwy qqary & fag & ga
¥ qr ¥ S § A IES FE g F
SEET FHT 7 A¥ | ag Wl e g
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FATT wEfT Iew qrE AW freaw
¥ forg ghr | g 1% T sgaeay A
3 fr 7 g qod T A Fa A &

. QFAT & | o ag qer faaEn W

foreT <R ST FTe AT AL AT FLITH
qTR FIAT. I aFAT & | AET qgy ar
e qry faery ¥ fag & 4 grmw
RN AR A F FrE Fwaeqr A ¥

a1 A g8 92 fawe w40 9%
qeAT T [T qF 99T Tor fF q@ 9
FTFFA & | AT HT AV 7 T W T
A fgd 1| gaaY mT oAt 9T, FR
wrefaat a7 gy, forady Sfeat § I
qqT g 9T FAAY | AT FreR H
AT G, qF AT AT F AH T AT A
Fg Y FIAT AZY § THY FIE AAqT A
7 g | 7 o aR-faE @ W E,
Y G &7 A g2} § qg W & 7
AW | W M TRT F, W dwA AT
g T U AH  Frmy
AT @gEs A Fg f§ W F
FRi & Afef=a 78 53 AT I
TS M T AT 34 ATLF 74T {9
&, HT QT STAT AT A0(g | 9 T
AT F AT TR L7 A1 AT g
7 frar @

70 A AT &Y T &, JAHT A
2F | A0 dF qE g T 91 OF a1
"1 w9 g | Feaem ave, e AT,
N, afc e WA aT Fg 2 9w
gfvam &1 &1 90 srewy 9T A 90
feam sy Sfea vl WS By F FART
ST | F FT FO F, I T LA
a1 F faaTs a7 | SHFT FICT FAT AT
Mee FAT AT AT Fraads &fa
Fi ATE ¥ TN I9F Fanw g @ F |
W AR § TUIT A A7 F @ F
R frT g @ AE 7Y 9w AT A
qET &A1 I FRur w7 Fgr 4 wrozw
&, TART TG waAT T A AT | 4G
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Hifer § AR AT ¥ | @9 A &
M FY FIE KA AL FAT | T AL G
& T 7 w9 & grav ey § 1 -
AT T MG T2 99 @Y g | T/
# faag= F=w fF5 @ faw &1 afw
& foar I AT IW FT AAQTFT I@K
w9 FX arfF 3w F7 IA@A EA
e aF |

Dr. P, 8. Deshmukh (Amravati):
Mr. Deputy-Speaker, Sir, I for one
welcome this Bill as also the motion
to refer it to the Joint Committee,
but I have every hope that the Joint
Committee itself would vote against
the Bill and will not bother the House

~any more. I, therefore, disagree with
the motion made by Shri Banerjee
that we should trouble the whole of
India by inviting their opinion. I feel
fairly optimistic that the members of
the Joint Committee will themselves
vote it down,

The purpose of the old Gold Con-
trol Order was a noble one. There
were many reasons why it was justi-
fied. But it was a reform ahead of
its time. We might be great idea-
lists, but we have to be practical
people first and then idealists because
no idealism which does not have a
practical basis can ever be realised.
Ultimately, if we pursue mere ideals,
the action becomes foolish and stupid;
we reach no conclusions and we get
no advantage. That is exactly what
hag happened with this Gold Control
Order.

All of us were expecting that the
hon. Minister will give us the achieve-
ments of the Gold Control Order,
which is more or less the same as
the Gold Control Bill that is before
the House. What have we achieved
as a result of it? From the various
questions which were asked this
morning by way of supplementaries,
it was quite apparent that there was
hardly even a silver lining to the
whole affair. In no particular aspect
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of the operation of the Order we
have been able to achieve any specta-
cular success. The total amount of
gold that was declared comes to hardly
1 per cent. We have been told that
the total gold in the country amounts.
to about Rs. 4,000 crores.” We have
got only Rs. 4298 crores worth of
gold today.

Then, about smuggling the hon.
Finance Minister or his deputy were
not able to tell us that there has been
much difference. They expect that in
time to come it may be less. But
after the Gold Control Order being 1n
operation for about 15 months or
more there has been no consistent
improvement in reducing the amount.
of gold that is smuggled in the coun-
try.

On the question of price also, as
has been pointed out, there is noth-
ing ag expected. Whereas the inter-
nationa] price is Rs. 60|50 the pre-
vailing price in India is very much
higher than what it used to be when
the Gold Control Order was not there.
So, I submit that there is no aspect
of the Gold Control Order which will
incline us to continue this very de-
sirable social reform,

1 agree that the way we treat gold
is uneconomic and is not in the in-
terest of the country, probably because
of ignorance and so on. I think,
everybody will admit this fact that
what we are intending to do is well-
conceived and is desirable but that we
are still in such a condition socially as
well as economically and from the
point v view of education also that
our people are not prepared to sup-
port those measures, however good
they may be, only because that ulti-
mately they are in the interest of the
nation. So, from that point of view
I submit that in promulgating this
Order and bringing forward this Bill
we have not exercised our imagina-
tion properly and we have not been
able to assess what the reaction of the
people would be.
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The trouble with gold is that al-
though India contains the largest
number of poorer people in the world
—the proportion of poorer people in
in India is the largest in the world,
probably greater than even i Pakis-
tan which is on about the same level
economically—that is in spite of that
poverty even the comparatively
poorer people also want to have some-
thing by way of security a little bit of
@olg and sometimes silver for their
bag days. So, this traditional consi-
deration and this traditional economic
value attached to gold that cxists in
India cannot be denied and has to be
taken notice of.

There were some ladies in this
House and said that none of the
this Control Order came before this
House and said that aone of the
women will ever care for gold and
will sacrifice everything when the
nation’s interest is concerned and so
on. But these are all brave spee-
ches which took no notice of the
actualities of life.

So, I feel that there has been no
facet of this reform which has resul-
ted in any benefit either to the Gov-
ernment or to the country and has
resulted in the suffering which we
have inflicted on a large number of
people. There may be exaggeration
from the goldsmiths as regards the
number of suicides, but there is no
doubt that in our couniry when we
are worried about umemployment,
the refugee problem, rehabilitation
problem etc., to add to that number
by even a few lakhs of more people
for rehabilitation cannot be considered
a very wise move.

Taking al] these things together T
feel that there is no reason to continue
this Gold Control Order, T think,
the method which the Fiaance Minis-
try has adopted is a sound one, name-
ly, of not taking the responsibility of
killing this Order or withdrawing it
but of leaving it to the chosen re-
presentatives of the two Houses to do
the job. I am sure, the members of
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the Joint Committee will take into
account the failure on almost every
item of the operation f this Order
and will not permit this Bill to come
here except for burying it and with-
drawing it.

It was also considered that we will
be saving in foreign exchange and
that our foreign exchange diffi:ulties
may probably be eased considerably.
Here also the replies that have been
given by the hon. Minigter this
morning were not only halting but
were something that did not support
the continuance of the Order but only
its withdrawal.

So, whether we take it from the
point of view of gold that we have
been able to discover and take out
from hoarding, whether we take it
from the point of view of reducing
the demand for gold and lowering the
price to at least the international
level, whether we look at it from the
point of view of making more foreign
exchange available to us or from the
point of view of stopping of smug-
gling, there is no aspect in which we
have achieved any great success.
Therefore, I submit that, apart from
the various arguments which have
been advanced, although they come
from the Opposition, they ought to
receive due consideration.

14 carat gold is a nice thing to talk
about as also to say that all over the
world people use less than 22 carat
gold; but the civilisation, the social
customs, the traditions and thinking in
different countries is quite ‘different. I
am gure, nobody wears the kind of or-
naments we make in India. Ornaments
in India essentially mean pure gold
ornaments; it never means of lesser
carat. It may be an ornament but
there is also the resale value attached
to it. It is also a method of saving
one’s own assets. So, I think, initially
this mistake was committed to equate
the way of the European people and
other people wearing ornaments with
the Indian ladies and the Indian people
wearing ornaments, There is a funda-
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mental difference in the method of
making ornaments, The kind of gold
used is totally different. Before the
introduction of this order, I am sure,
in the whole of India not even 1 per
cent of the ornamentg you could dis-
cover which had even less\. than 20
carat gold. Every lady, every house-
hold insisted on getting the best pos-

sible gold because they did
not want to lose when there
was need for selling the or-

nament and getting the cash in their
hands. So, I think, it was quite a mis-
take to think that since all over the
world lesser carat gold was being used
for ornaments, Indians also could use
it. There is a lot of time for Indians
to come to that stage 1, therefore,
think that the earlier we stop teasing

“the people in this way the better it
will be,

Hon. Members have referred to the
way in  which our  administration
works, Whenever there is a ques-
tion of permit or licence or control,
there corruption has a very big hand.
We are trying to stop corruption. But
by bringing about these controls and
permits and licences, we open a large
avenue for more people to become
corrupt because that is, more or less,
the rule in all these grants and permits
ang so on. So, I think, it i¢ better to
minimise as much as possible the pos-
sibilty of somebody having the autho-
ity ot making some undue and illegiti-
mate profit. From all these points of
view, I support the motion for refer-
ence to the Joint Committee but I
hope and ‘pray that the Joint Com-
mittee will not bother the House any
more,

Shri Solanki (Kaira): Mr. Deputy-
Speaker, Sir, 1 also agree with Dr.
Deshmukh that if a motion referred to
the Joint Committee is rejected, there
will not be any necessity for soliciting
opinion throughout the country. I
think, people throughout the country
will agree that the Gold Control Order
ha; failed just as the prohibition policy
has failed in many parts of the country.
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By the Gold Control Order, I per-
sonally feel, that the smugglers have
benefited more, just as by the prohi-
bition policy the bootleggers have
benefited more. By this Gold Control
Order the Government aimed to con-
trol gold smuggling and the gold
coming into our country—aimed to
shoot a tiger but instead killed a
rabbit. The gold smuggling continues
and I do not think any difference is
made to the amount of gold smuggling
in the country.

Sir, the primary objective of this
Bill was the preventing of gold
smuggling and diverting of the habit
of hoarding gold and encouraging the
people to put their assets into savings
or other departments. 1 think we
have failed in both these objectives.
We have made thousands of gold-
smiths jobless. According to my figure,
20 lakhs of goldsmiths, artisang and
other people who are connected with
trade have been made jobless now and
we have not been able to provide any
alternative occupation to them so far
and many suicides have also taken
place. But, besides that, 1 fully syms
pathise with the Government’s objec-
tive in checking this gold smuggling
and diverting the people’s habit from
hoarding gold into putting savings
somewhere else. We are a poor
country. We need these assets which
are hoarded by the people amounting
to nearly Rs. 4000 crores, The official
figure is Rs. 1800 crores. It will
amount to four years’ national savings
if we accept the figure of Rs, 1,100
crores per annum as the amount that
we eave in the country. We cannot
allow this much amount of gold lying
hidden wasted when our country
needs money and gold for economic
development. But our approach in this
matter is entirely wrong. It is also a
great concern for us that the smug-
gling still goes on. Nearly Rs. 40
crores per annum are lost in the
foreign exchange when gold of the
same amount js smuggled into the
country. I think, the Government’s
figure would even reach in a region of
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Rs. 50 crores per year. This is a serious
concern for the nation, Some ways
must be found to check this smuggling,
Four ways were adopted by the Gov-
ernment when they tried to check
smuggling. The first wag by having
the Customs and Vigilance Depart-
ment; the second was by having the
amendment in April, 1955 in the Sea
Customs ‘Act of 1878; the third was by
issuing in May-June, 1959 a separate
special currency for the Persian Gulf
countries, and the fourth was by
having this Gold Control Order. As
a first measure, we had the Customs
and Vigilance Department. As we
know, corruption jg spreading through-
out the country in every walk of life.
The Customs and Vigilance Depart-
ment hasg done very little to check gold
smuggling. Gold smuggling is @&
very prosperous business. In no other
trade, a person can get hundred per
cent of profit as in the gold business.
The gold which is sold in the foreign
markets, like US.A. and UK. is priced
at Rs. 53, or Rs. 58. To bring that goid
into our country, we need foreign ex-
change. It is not possible to get
foreign exchange through the Reserve
Bank. It must be bought in the
foreign countries at the black market
rate or the Indian currency should be
smuggled out and then the foreign
exchange could be obtained. Today, 1t
is not a secret that an English firm
sells currency at Rs. 20 to Rs. 21 al-
though the official figure is put at Rs.
13.8nP.  Similarly, this money is
taken into the foreign countries. They
have to pay an extra premium for the
purchasing of foreign currency, say at
35 per cent. Let us take the figure at
Rs. 53 or Rs. 58. Probably, Rs. 18
would be extra premium that they
have to pay for the purchase of that
currency and if you add a few rupees
on account of transport as it is to
be taken into the country, it would
come to' Rs. 67 or Rs. 68 which is the
price of gold here. But then that is
the official rate that we have here.
The price of gold in August was Rs.
120 and even today it is no less than
that. It varies from place to place
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because the nearer the place, the
cheaper it is. It would be somethking in
Bombay; it would be different in Ban-
galore, and it would be different in
other parts of the country. That is
how the price of gold varies. So, as
we see, it is priced at Rs. 65 or so and
nearly double the amount of that is
obtained By the smuggler and he make,
hundred per cent profit. It is a very
profitable business and nobody can
make him give it up. The Govern-
ment thinks that if you want to stop
stealing, you may open a counter and
ask the thief to enter the name in the
register before entering the house. It is
the same way here. The Governmcnt
expects the smugglers to declare their
assets and their profits and stop their
business. It cannot be done. There
are Customs authorities at the air-
ports, at the sea-ports and at other
places who are all involved in this
racket. Everybody gets a share just
as it is in the case of prohibition. In
Bombay, from the place the liquor is
bought right upto the hotel room,
everybody gets a share. The managers
and even the waiters get a commission
till the liquor reaches the customer.
Similarly, it happens in this gold trade
It happens from the time it is brought
from abroad to the country till it is
sold to the customer. All the channels
involved are paid. All the people
engaged in the trade are corrupt,

This is the way gold smuggling has
gone .on. Besides that let us consider
the efforts that Government might
have taken to get the smugglers. Their
efforts have not been very successtul
in this regard. Upto the year 1958
Rs. 175 crores have been got from the
smugglers but the amount which they
are smuggling into the country is Rs.
40 crores per year, This figure shows
that the smugglers are still doing a
very good business. Out of 17 con-
signments, one consignment is caught.
still they are scotfree with 16 consign-
ments, Out of the 16 consignments
they still can make a good profit. 1t
comes to a profit of almost 600 per
cent per year. Besides that, if they are
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caught, there ig insurance for them, finitely going to continue. It is no

namely, smuggling insurance, The
‘Chairman, Mr, G. B, Kotak has gaid
in February, 1963, that this insurance
comes to 10 to 15 per cent of the value
of gold which is brought into the
country. If a man is caught, he ig n-
sured with the insurance company, and
‘he gets the amount. All the smug-
glerg are involved in this.

Shri Nambiar (Tiruchirapalli): It is
-underground insurance business.

Shri Solanki: If it were on the
surface they could have got them long
ago, Everything is underworld here.
‘This forms 10 to 15 per cent of the
total value. If he is caught he need not
‘worry. Within 4 or 5 days he gets

* the value of that gold, He i not
caught every time. As I already said,
-out of 17 consignments, only once he
gets caught. There ig this insuranece
cover for him and he is not going out
of business He is not discouraged
at all to give up smuggling. His other
brothers will come to his rescue when
he is caught. They come to his rescue,
help him, and the business goes on.
Thig way, smuggling is bsing carried
on for a long time. Why does it go on
like this? The official rate of gold
brought in this country and the market
price are poles apart. Every smuggler
is encouraged to carry on this business.
‘Unless and until Government fills up
the wide gap by moving the official
rate to the existing market price I do
not think gold smuggling canp be stop-
pec. Either you have a popular price
of gold......

Shri Alvares (Panjim): How can
you move it to 100 per cent?

Shri Solanki: There is no need
40 move it to 100 per cent.
But there are other means by
which you can discourage people
from buying gold. I will come
1o that later. But this obviously is
something which the Government
should think about. Unless this wide
gap is filleq up gold smuggling is de-

use our holding the price at Rs. 65
when the man can get at Rs. 138.
Nobody is going to deciare hig goid
to Government and nobody is going to
sell it to Government offices. Who will
sell it for Rs. 55 when he can get
Rs. 135 outside? It is human nature.
This wide gap must be filled up.
People must be encouraged to put in
their assets in other savings. We are
a great country, but ouwr saving, on an
average, comes o Rs 120 only aad
this includes the upper middle-class
and rich people also. It jg rot a large
amount of saving ver person. The
average figure comes to Rs. 120 or so
per year. We must encourage people
to put their money in oiher savings
But how can we encourage them?
What is the rupee value today? The
rupee value hag changed, People have
no faith in the rupee value The value
of the rupee today amounts to three-
and-a-half annas of the Second World
War. That is the price today. 1If the
Government does not stop debasing
the currency and does not stop infla-
tion in the country, the rupee value
is not going to be stabilised and as
long as rupees value is not stabiliced,
people are not going to have faith in
the currency. Therefore, they will not
be encouraged to save in currency.
That is why they invest in gecld and
othe assets,

There are two things which must be
done. The inflation must be stopped
and if we are not able to control in-
flation, we must try to fill up the wide
gap. The gap has widened, widened
beyond our control and smugglers are
making use of this opportunity. Infla-
tion is beyond our control. We should
try to check the prices. These are the
two ways by which we can stop the
smuggling and if we can stop the
smuggling gold problem will be solv-
ed by itsel. There is no need to
put the goldsmith out of business.
There is no need to hurt innocent peo-
ple as we have done by the Gold Con-
trol Order, We want to enoourage
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people to put their assets into other
savings, That is our cbjective. I have
no objection to this. But the Govern-
ment has not achieved this aim. We
have failed in that regard, We have
published a long list of gold rules by
which we can get the regular transac-
tions taking place, but the irregular
transactions are never recorded in our
list. Irregular transactions are going
on,

Government should check gold
smuggling anq stop the wide gap in
price of gold. They shoulq encourage
and inspire confidence among the peo-
ple that the Indian rupee has as much
soundness and stability as the pound in
England, and then the people will put
their assets in the currency, If Rs. 100
was put in post office, say, from 1939,
from Second World War, till the erd of
1962, what would be the vaiue now
that one could get? It would be under
Rs. 300 with the compound interest
at 45 per cent and the origihal sum.
If you had bought gold in 1939, for
every Rs, 100 of gold the present value
is Rs. 600, which works out to a
compound interest of 6.5 per cent ad-
deq to the original sum. This is the
wide difference in savings which peo-
ple look at. This has discouraged peo-
ple from stopping hoarding of gold
and putting their assets elsewhere.
This is so far as gold smuggling and
the wide gap that I wanted to refer
to.

Mr. Deputy-Speaker: hon.

Member’s time is up.

Shri Solanki: I will conclude just
now, The Akhil Bharatiya Swarnakar
Sangh has passed a resolution. I want
to submit a few points from that for
Government’s consideration. Their first
demand is a simple one, Then they
say:

“A gimilar system of maintain-
ing accounts should be intrcduced
8o that Swarnakars can keep their
accounts on their traditiona] way
as the majority of the golg arti-
sans are illiterate. ...

The

The time-limit, as envisaged by
the Gold Control Order -~ for
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obtaining certificate by an artisan
will create difficulties for the
apprentices and the future gene-
ration of the Gold artisans. App-
rentices who will qualify them-
selves for independent artisanship
will not be able to enter into the
trade after the expirv of the time
limit. Similar will be the fate of
the sons and daughters of the
present Swarnakars who are going
to be debarred from continuing
the trade of their forefatners. So
the provisions for the time limit
of certificate shoulg be with-
drawn and grant of certificates
should continue.

Gold ornaments beionging to a

customer but handed over to a
Swarnakar for remaking should
not be confiscated a< this will

create fear and confusion in the
minds of the customers.

Every certified Goldsmith
should be alloweq to keep in his
possession at least 100 grams of
primary pure golq in excess of the
quantity receiveq from custo-
mers.”

With these words I close,

Shri V. B. Gandhi (Bombay Central
South) : Mr. Deputy-Speaker, Sir, here
is a Bill which seeks to put the Gold
Control Scheme on a permanent foot-
ing. Two successive Finance Ministers
have blessed the scheme of gold con-
trol, and that makes it difficult
for some Of us to say something
in disagreement with such authorities
as the Finance Ministers. But I must
place my views before this House, I
owe it to the House, anq I am going
to do it as best as I can.

My first point is that we cannot
agree to the proposal of making the
for ecome of us to say something
one. My second poiQ is that the Gov-
ernment could, however, continue it
for the present and kept in it in force
for the duration of the emergency for
say, six monthe thereafter. Thirdly,
Government should then take steps to
withdraw by stages the scheme of
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golg contro] so as to cause minimum
dislocation to trade ang industry in
gold. Lastly, it is very necessary that
we should have a clear idea of what
the goals of policy should be in re-
gard to gold in this country.

Is it that we should try to check
smuggling and impose gold control
and do nothing more about it? These,
of course, are some of the goals, but
there are others more important and
more basic. There are long-term goals
also that we should take into consi-
deration. These include such things
es, (i) removing the restriction or the
embargo on the import and export of
gold, and (iiy the securing of a parity
between the Indian price ang the in-
ternational price of gold, These are
basic goals of our gold policy that
should be kept in view always, and
not lost sight of in the midst of the
other measures of the moment. These
are, of course, the goals that will not
only solve the problem of smuggling
but will remove the problem altoge-
ther from the Indian scene.

It is stateq that the reason for
this Bill forward was the
prevalence of smuggling in this coun-
¢ry. But smuggling can be checked
without having to accept gold control.
Tht remedies for smuggling are grea-
ter vigilance and stricter enforcement
of law. Actually, we find that our cus-
toms officials have been doing a fine
Job of it under difficult circumstances.
In 1960, they seized gold of the value
of Rs. 10.93 crores, in 1961 Rs, 23.33
crores, and in 1962 Rs. 26.39 crores.
That should be considered as good a
record as anybody has a right to ex-
pect.

Weé are blamed for hoarding gold.
Considering this question of hoarding
golg dispassionately, I am sure it will
be conceded that hoarding is com-
mon to people all over the world, If
is cruel to cdll the Indian people a
nation of hoarders. The British gave
us that reputation. The hoarders
here are not all literate people; there
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are among the Indian pecple a high
percentage of illiterate people who
cannot sign a cheque or keep a bank
account, There is also the other ques-
tion about the availability of banking
facilities.

During the last few years, the State
Bank of India has done some spectacu-
lar work in expanding its branches. I8
has opened something like 600 bran-
ches in the last five years, but that is
not enough; this cquntry needs 60,000
branches or 60,000 banks and not 600.
Now, in view of these things like our
illiteracy and the paucity or inade-
quacy of banking facilities available
in the country, it is only matural that
people should teng to holg their sav-
igs in precious metals, Of course, their
savings or what gre called as their
hoardings may appear to be large be-
cause of the large population of the
country. It is in the aggregate thad
they appear large.

Annually, Jarge amounts of gold are
produced in the world, and most of
this golq goes into, ang should go into,
monetary reserves, Actually what hap-
pened in 1962 was that out of the total
supply of gold available in that year,
that is, 1500 million dollars worth of
gold, 80 per cent went into industries
and hoardings, that is, into non-mone-
tary reserves or into non-monetary
uses, that ig it did not go into
the monetary reserves. I know that 80
per cent was rather a large percent=
age. But, normally about 500 to 708
million dollars worth of gold goes into
monetary reserves, In 1962, it was
hardly 305 million dollars, That Jarge
discrepancy was noticed by the Inter-
national Monetary Fund, and they
were provokeq into making a remark,
and that remark was a kind of admo-
nition to those countries which indulg-
ed in this hoarding. In other words,
hoarding is not all confineq to one
country, even though that country is
illiterate ang does not possess ade-
quéte banking facilities, but it is com-
mon to other countrieg ag well.
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Now, I come to the last point, my
main argument, What makes smuggl-
ing so attractive in the case of India
alone among the countries of the
world? It is its profitability. Smuggl-
ing gold into India is very profitable,
ang it is worth taking all the risks
that are involveq in that profession.
What happens is this: The fact is that
gold in India fetches double the price
it does anywhere else in the world.
Here I have the price of gold in vari-
ous world markets expressed in terms
of US. dollars for a fine ounce, as
at the end of April 1963. The prices
were as follows:

In Beirut the price was 35 dollars
for a fine ounce. In Brussels the price
was 35 dollars and 20 cents. in Milan
the price was 35 dollars and 38 cents.
In Paris the price was 35 dollars and
23 cents.

In other words, the price was just
round 35 dollars and a few cents extra.
But in Bombay the price was 70 dol-
lars, which is almost the double of in-
traction towards India for smuggled
reason why there is this irresistible at-
traction towards India for smuggled
gold.

I said something about the long-
term goals of our policy, In reply 1
may be tolq that we have not got the
resources that woulg be requireq to
try to achieve these long-term goals
of our policy. True, we have not got
these resources at present. But we
shall certainly get them provided we
keep ourselves facing in the girection
of the goal, provided we do not turn
our back on these goals,

We are told we need more foreign

. exchange. We agree. We need foreign
exchange enough to pay for our im-
ports, to meet our current deficit in
balance of trade. We need foreign ex-
change enough to meet any possible
drain through import of gold when
bartiers are let down. It can be done
and it has been done by other count-
ries. Only recently about two months
ago Japan has done it. In Japan, in
future, the aim will be convertibility
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for internal payments. We also know
the history of the long process through.
which Great Britain had to go for
years to achieve convertibility of the
pound. As I said, all through we must
turn our mind in that direction,

We know that now international co-
operation in economic and monetary
matters is being constantly evoived.
There is a new orientation in aii these
matters. Who would have thought it
possible 10 years ago that there would
be an Aid India Consortium which
would help India with loans and
grants of the order of over thousand
miliion dollars a year? Then there is
this recent instance of the U.N. World
Trade Conference in Geneva accepting
the principle of reserving 1 per cent
cf the growth of national income of
advanced countries for the benefit of
developing countries. Then there js, for
instance, this development of Central
Banks in Europe and America operat-
ing a pool in the interests of stabilising
the price of gold—a kind of new co-
operation in the international field.
The new terms of trade constituie an-
cther source that helps us in the mat-
ter of having foreign exchange. We
have very hopefu) reports that efforts
are being made internationally tc seé
that the primary producers of the
werlg will not continue to suffer on
that ground,

These are all very hopeful signs and
should give us confidence that ii we
sheuld keep owr goals clear we would
achieve them sooner rather than later.

The Finance Minister is a man of
imxgination and I am sure that he will
have his experts look inlp some cf the
suggestions I have placed before this
House. He has an able team of exports
ard I am sure they will qo justice te
some of the suggestions that are made.
It may take about 5, 10 or 20 years for
us to achieve these gouls of policy
which I have mentioned. Bui there
is no escape from it. We have to pur-
sue that policy. Gold control, however
well, administered, would appear to
be a negative attitude towards a vital
problem for the future of the country.
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TH GIHI F1 AZEATGT FTHTFET 0
a1 wfaa A€ gnm 1 TS A T
AT A ARG T | AT Y
AFL TS W M I AT A )
# weat wERT ¥ T AT F @I
QAT STEaT g fF T arsde e g@d
TeES 7 R ? TR T AR g
12 AT AT F7 AFEF 2 & FH
27 wzdw @ 9 agr a9 Afwai W
aF a wE WK @AY e aed
vl #1 & faw arar & 1 9w g AR
g A AdT WH I Y ?
¥ FEU & fF AU 3@ AIEG A7
TUTT FT §ETZF AT FT WK FA
q IqF AfaFe W@RA | T
¥ ST & AT ) 79 I@ ¥ A
g T wfgg afer soO § @
FAIT & HEHTA B FFEAT ATAT AEY |
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[= TR

FX oft vt fag 1 #gr a1 fv e
T wT §, FO A o g e
W w a foelt & o ¥
gt ot e fadY @ g W a_e F1
qgf= A sy waen feafa @1 welt
wifa gar == Jmam

& FHTT ¥ FoAGES JH TR
g f sy § o #g7 E Fr g s e
F QY T e FR AfeT @ aw &
TR ¥ aegafa § g 7 § fF 9%
o ¥ forrar &y @ 7 Swasgafa 4
W T FY § 9w ax ¥ fraay
T & ? T Wery WEIeT WK SUTSE
TRET 7 7 S #Y § FF o are
< ¥ fore, faraam QT &7« @ita
quT wet §feq Ag® ¥ oo #Y 97
fe 7% qra e QT & woar w=
forely wrelY & TEH WO Y § i S
g fegr @FT @ ? @R
et § o st swon 1 sa% arg
gt e &, feg) S Y Al swor
F0, Safs A=At ST AR 7y T2-q2
ST ST FET

=t TS W wEAT (I qaT
o) c e R AT A, a7
< aqr o } ?

it THTTER : g F AT H Q,
g T I TG FR |

& sgm @mgw § 5 3@ o9 9,
ot fr enfors Tow 7Y 8, afes s
FT AT §, WX F1 G 78 9o
& ¥y o SO qrg qEaT | &, @
S faeT q@ T F) SqF T FT GHEAT
FT & | fow aow ¥ gaw a6t & s
o <@ €, T4T IGA FI I T F/W
f& suF g faqar @@ @ ? & G
gae qran £ awwTe frg axg Qe and
FEN Y
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afg g AT AT AR, A
IGFT TF &1 ST § | GRATLH139 o
FRNET 7 BT 959 § | AR a8 &0av
FOAT AR &, T A8 I 1 AG
FX ¥ 1 3957 aforw ag grnm fx s
Fqrd T Z91C 43 §, § It fAwrer
FIIEL @A |

#w= AET ¥ F@r § fF w@l-fag-
AT FT FAT AAT IHA WY §, WIF
TEY § FT AT 9% o 9, feeg
wa 73T 7 § | & T e g e o

¥ T 9g¥ F1 Frr 4 ¢ fF fadwi &

S A ST FIAT HTAT, ITA QI FT G0
T FGT | qE GFI FY FA { TGN
Faull

et s/ gae F1 @ A XA @
# wora & 7 Fg e g v wwre
faam T=rg, foeg ag sooea @, 3W@
ferg g wrar & 5@ fa ® g8 AT wT
T ¥ 1 & gwwa a1 fr waw g
wi 7@ fadas w1 gwda £, afFa
I Y T fadw firn, wife
Y gzt € 1 § 39 AW F1 faerd 5k
i a 1T EfE
el 3w ¥ Fr @
Shri Inder J. Malhotra (Jammuw

and Kashmir): Shri Nambiar has got
a good certificate,

ft THTETAR : FIRET FEAWTET
a N z@ fagas F1 fadm fear & v
zq feafa & & aff gwmar f& a=ir
ety fag oa o) 39 faw #1 7@
A F AR AQ E | TR AG T WY
™ fawr &1 or@ FTar Ty § A
& g1 ST 85 €Y F¢ qHAr g—AIT
- FqT I GFATE ?

=t fagraa fag (T@yR) @ 9w-
o WEeY, 39 fag9s 1 gqF AT
afafa A q7ar X T ST & o
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A F e F Y TEAT LA F AT
g1t ar faa awm 3@ AN E,
I F wag fRY 7 o g fadas &7
@ A a1 S A
g IEF AW w wged ¥ faary
g & F1E qA e g9 fadasw
FT @RE FIM | TE AT TG,
o MM, { TFFT @ o, AfFw
o SR @ d9 § frar v aga
s gfafa 5@ fadas wv @ 3 B0
I 34 fadas 7 wga yac afafa &
U T FT TT H7 @ Gy 5@
e ¥ &g {5 ag T faw F3
T ¥ Igiv qgr wgr fw & wraw F<an
g ¥ favwe %Y g@ fadas = aff
1 I g FT [/, JOfF I F 3@
R AR FE FT AT T Q)

Sar fis @ ot X Fgr &, 5@
Tes FRIT AET & faamar, st PR
2grE, FTHUS AIET F qAT WG
¥ T G T, AT gEL AT HEET X
% fadas 1 @@y o 7} o, afew
oI Freft AT F qw FIEw ) @i-
fageaer & qrX & 97 ¥ Y faa1T §,
FAF! I AR FAF § |

faedr femt 1 it ¥ 3w Y 5
44 #7Y grerg § vt Fegr—uF A @t
framw o'k gEw, dar 5 TRgR
¥ AT I T TG L, TN
T9a QAT sl Fgaad fewfse
YR | 7 QAT T BT < gHT
HIT A FT A7 FTH AFE AT |
oF F1 ) qdqTT faw 7l wERE Y gw
FT fear T 39 97 7 39 W I A
T AEATE faaT | A7 FET HIqeEd
fearfae @ & 9T &e0 9T 1 I9 FT
swTor ag v i fore fam @t wgeT ¥
9 F1 Gew T T NGUT F, A 9
qaT 7 FEeAty ¥ 3@ FT @
feam
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I AEA, T & Helt wgew
¥ ag W &€ f5 59 gz § fedt
TR faga oz fewrow @ a1 @
YA FIfEAt ¥ T F AW
&7 AT W AT AG AT | qe
WERT TH0F ALIRT § T I @
A A T F aF w17 78, a8
Ifaa 7Y 1| S 98 9 g2 F g
ﬁﬂmﬂag,aﬁﬁi'ammgl

Shri Prabhat Kar (Hooghly): He is:
not listening.

) Shri Nambiar (Tiruchirapalli): He
is considering your points with the-
Chief Whip of the Congress Party.

Mr. Deputy-Speaker: The thon..
Member is saying that you are not
listening to his speech,

Shri Hari Vishnu Kamath (Hosh-
angabad): He may come to the front..
bench.

The Minister of Planning and Min-
ister in the Ministry of Finance (Shri.
B. R. Bhagat): I assure the hon.
Member that I am listening to every
point he is making. When I reply, he
will see that I refer to all the points.
he has raised.

Shri Hari Vishnpu Kamath (Hosh-
angabad): Now, you wil] be able to
do that,

o fegraw fog : sifa< ag s
T ? FY TG WA & AT FWT gATT
Tl T TTH €4 A4} 27 & | Ay wfaay
FT ¥ F G TG T AT 9T @Y
2 R@FLAIT gE grar & R g
& graw gaeT iR faww @, afew ag
W # W W g ¥ R E—
Faw 39 99 R {5 gw agewn § §
g fgy 3 X & oK ¥ faw #r
qTe F@T A |
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AR AT faa W A Aew wAW %@ famr § ot e Forw <& T
o=} F1 afaniaa frar, o frar & 99 ¥ #71 mar & fF s A -
B I =qTeqT 41 fF 912 32 ¥ A FEIT AET F faqda 14 Fom, 91 99
IS TEAT T T | faT g wgww  FTQF T WG9 A AT | OF 9

AR @ frraRagr fafog ) 991 0 {62 A qawr 99 @ w@t

¥ 979 91eg $ F A &, 99 F1 GAR
AT TFA § | Ig WY quAS ¥ fF @i-
frgawr #1 2w § @ T€

afFT 7@ ag k9 FT a1 @ g

TF w9 5 =& mv-faaan ot fega

e Ifeam wow ¥ wMa AT FY

“HIT ¥ €T H O 1 ¥ forg & 9« @v

AT GFN, FTFIOAA,

Iq FY EIAFT HIT TG FA FT &7

- fer ST @r g | 38 g ¥ A wa fF
KT A AT § |

TN ITIE oY 5 aTRTX a8 Sanaey
f5 caor-faew & {w # fFam @
G, T ¥ T 1 &< PR ST 9eT,
| F AT § PRy w9 S A
A fFaar gy sifea faar | s
a7 & 5 ¥3 FUT TS A1 AT T
wifea farar war | w7y oar g fFovy
FEF AT ST AT FIRIT A
FEI Y A AT ¥ TUF 1 g T
“oft STt = ey € el wEm el
it Tt e fragar =g g
# =ran Fa g f At wdien s s@T

- -, @1 ag ag o s 5 fray gme
FFR @ T AR PRt B aF T,
a1 F I AR G AT g AT 3
# wuaar § 5 7 wire @R e
s ofgd fF dee-sdm & W &1
frga fgg g &

%9 gvavg § s #1994
g% | ST F WA I {758
witg fad 9T T 9T 47 I @I

T[T | 37 F AT F qATIaFH WA

Y 9| T ¥ wfes gAvwr F3av § |

99 FHAT & 99 aF 5 gefafreex
I EFfa TR F9TT 33 H g
g 5 es s w4 & faars 1§
FHATE FI 9T HE [agaT Tgl &
g% §, w9 a5 fy efafrge sw
T wrgfy 7 | g ST WY 4T Y
9FEA & A I G WO | gAR
FWT F1 g 79 & fog fdo wre
T T T9AT § | SgF H]L CF
TEam A g W aww |

=t gk faon srm (Do ):
Juere wgia, W A3 g o7 &
T¥ gHT TTAT QqIF AN §) @ §,
€37 ¥ FIH FIAT WIFT ¢ |

Mr, Deputy-Speaker: Quorum bell
is being rung—Now there is quorum.
Hon’able Member may continue.

ot fagraw fag: TEqE ¥ 9w
Mo T AET & Ak & Frre
T 99 § FIear @ fF g aw gg
STV F A AT FE AvRAT 9T A
ag e $ @ F &Y Fwar qEan 91 AfFA
T A IIHTT TaAT A A AT FT QY
fF ST SqT FT AT AT 9T FEAT
&1 AfFT O ara § o 57 a<w & svasr
T faeman g g et g &
I EA NI FAIIq @ATI -
5T AT AW 98 T TF FTH FTRE |
AT @ FIT AET FT FEET ©F ]
TR E | T T ies FE W A
T FHET FIA 1 qaeqr @) ¥,
3 wWTE 4, I8 94 WY 3gH -T2
g Wt 1 @ § < g § e st
Fr arr o F3 | e fafae oF ST
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T FAT T § TR A9 X
@ o1 faar § | 9 @R, W R
g gars, fra fafae & S o
FTAT AFETE G, TR A T
1T ey § ) T g iy fafae @t
It e IF IR F STAE A AR
T FX A9 RN Mg w1 AfEFR
AREMFT I F o FT qonfet
& gFy § 1 W AR wiEs &
F 7 3 Fg0 15 greR E I et
Hom ¥ agd AT FAgA § qA AW
RN g T R 7 AT X TR WA
JeATelt AT | R I T g & T
e g & AT § | o F AR wE
AP AT FLOUF I SATT BT |
N wfey IR T Ig qg
o v T fd, TEAEE H A B
AT ET AT A Y, IFHT AT IgT &Y S

T A T[T AT AT AT FT
OF TifaaT W@ ® § | T L FT AW
W | AW T qed qfe, Afew,
TeERl wife 1 @dFAr I R{ § I
Pty g N F1E X AT o ®7 F WY
Iy e g gEfma W
aifes e § =t foag s A Wt q@
fad g fa Sewr 3g ¥ & | WF
e f53 gu wre @ agt feny ay
Frfere ot 7Y 1T WA AT @ A WG
#H FQ &) 97 @ off @ 99 A
FEA T fog &wr w4, Car & mmw
FT E | T IFFT glawr g ST |
T F ® A 9197 WG qq AR FAGT
sy a9 3 T J0 AR w7 fgaa frar
FEET TG G| G AT A
I T AT R E T OF @ Y
wﬁw%fmmg«me;{a
IF ¥ @ q g3 | A Afer) §
FE M Teafa Wt § few ;¥ 7
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TN AT FT A P F ¥ q g
& 1 AfaT 7T Y 392 Wy SR AR W
&t 3 ¥ g7 } R E, oF T foar
R E | Trorear ¥ Aragmy wew 1 e
TR W ) @ fore Y & 7 g
ot == 41 | fadar agt me ar, @I
st Y v | wrE fgara fra
& 78 av | & wrwar § fF A MaT
FET T TATH A & T F AT
®E

N F aR F Fer oMy O ¥ A3
AT qATAT FIAT & | Y ) Ofrar, I
F wBTE, @ F G ARHT F FI
Fr S 1 TE AT AN AR
iﬂ“ﬂﬁﬁﬁ@‘_ﬁglm
| B WY gAY FT= F AT §, TR
Wt Tewiz F1 famr ¥ | FIOAT FYEH
T T Y Fifow FQ@ § AT 7791
T T T FT TG FJ & | 9
fagas 1 a1 F& AT FTOAT FIAT
QY § 1 F W a7 feadm W,
qa G | AY §.7 AR TG $E A AT
FEY AT § | AT AT A A A7 /T
T G WY | AT WA AGE B F
v 938 FTE FT IR A1 TGIT AW,
oAy ) A T @A,
W%maﬁﬁa‘r{z%ifﬁﬁﬁ
e TG, RFE T T §
oIy fraaT T g B S ARt
T At § oATHd IS, T
wfafafadl & wa %1 9 ARL FQ@ .
' e Frrew SR £ frae a3er ey
T w7 ] & A fEa g faw
T RE | W FEF I FW At
) der wias 1 @y afcfeafa o
*1 7 aF & fF W T afE ¥
& | W A SANd G & a
& oy At o & afrfafa & o @
@ w1 T ¥ WY A M A,
! S W g | 5 &
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[+ g feg)
fe P mrgeY forae qeew g9 A
€ oR 37 ¥ ¥ feaal T qIF qWAA
foar & 1| TR GHAT FX AT FY HAT
ofas @ a3 a7 39 faw &1 aw
FET Y R TR w9 N A
FAEY | QY fadaE ), ¥ avOE ¥
FE, fiF Tadde ardt w1 6 rendy et
Tfed AT TF I F7 | ITHT TaqA-
TYEH AL T H QL fawat aifed | ag
2w A i g ¥ aedE WA,
grifas qEeqr ¥ AF WA
= FORMETA AT 5T AT KT T FTET
g g A § ) 78 W@ ' wiww
YT FT A g | AiAE e

AT ¥ W W AZT F @ §

Shri Alvares (Panjim): Mr. Depu-
ty-Speaker, the desire to acquire and
helg gold is as ancient ag it is univer-
sal. At all times people, as soon as they
became conscious of the value of this
metal, have resorted to buy and equ-
ate it with various forms of satisfac-
tion. It is only when it acquired a
degree overtone that inconveniences
have been felt One such instaace is
in America where the present Govern-
ment holds the largest stock in the
world. This quantity is so jnconveni-
ent to it that periodically, in order to
maintain its value, the US Govern-
ment has to get rid of it as something
inconvenient. In India alsp there is
nothing wrong in the common man
wanting and desiring to &old a certain
amount of gold either as a measure of
ornament or for the purpose of secu-
rity. Economic conditionrs and tra-
dition have so conspired together to
give gold greater security and money
value than the currency of the present
Government and, therefore, we must
view this issue in this context, So, if
the common man is trying to retain
a little amount of gold either for secu-
rity or for ornament, there is nothing
unsocial or evil; it is natural. But it
is only, as 1 said, the overtone that
causes a disturbance in the economic
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situation that we have to take notice
of. The Government of India’s case
is that the amount of smuggling of
gold has reached such proportions as
to make a serious drain on the foreign
currency reserves of this country. At
the same time, another argument that
they have not put forwarg 1s that gold
today, in a very large measure, is &
parallel currency, parallel to the ru-
pee, parallel to the Government finan-
cial channels, and acts completely as
a parallel upsetting all Government
price stabilisation measure that they
may want to apply from time to time.

It is only in this context that one
can think of putting some restraint
or restriction on the holding of gold
and its circulation. OtherwiSe there is
no justification whatever why this
measure should have been introduced
at all.

We are told that it was necessary
to conserve our resources. We have
had twelve years of planning, and
yet it requireq the pressure of the
Chinese invasion for Government to
realise that it wag time to put a stop
to the drift of foreign exchange re-
serves that were being friftered away
because of a vast amount of gold teing
smuggled into the country. Therefore,
the question must be tackled at the
social level and at the level of circu-
laticn.

We in India during the past many
years have come to recognise the su-
premacy of gold in distinction of the
people of more developed economies
who prefer to put the'r savings, more
or large, whatever they are, into more
modern channels like a bank account.
It ig difficult for the common man in
India to envisage that he would put
his sma]] savings in a bank account.
Ard tberefore, traditionally, he puts
it, whatever it is, whether it is a
dowry or a bonus in the case of an
industrial worker, he onverts it into
gold for safety. That is not much, but
that is safe. And at this stage the Gov-
ernment must tackle thig evil socially
by impressing upon the people that it
is not necessary for them to invest in



1169 Gold

gold either for the purpose of costume
jewellery or for security, that the
same amount of ornamental value and
the same ainount of cecurity is avail-
able in the bank account and they can
buy tinsel in the form of 14 carat
gold.

I am sure if Government were to
work for a reorientation of the peo-
ple’s mind, much of this could have
‘been achieved, rather than Govern-
‘ment coming down to the Gold Cnn-
trol Order under the Defence of India
Rules and creating a grave econcmic
situation in the country?

How grave was it, Sir? It is not
commonly realised that the common
citizen who invested in gold a tola or
two tolas or ten tolas, suddenly found
himself bereft of 50 per cent of his
saving by the mere fact that the gold
which he purchased at the rate of
Rs. 123 and converted jnto ornament
for security, ‘could not now any more
be traded for more than the interna-
tional gold price of Rs. 62. In how
many millions of homes the Govern-
‘ment, by an arbitrary action, reduc-
ed their life savings! And in many a
home today there is great resentment
‘that the Government could not adopt
more human measures in order to pro-
tect the common man from thig great
suffering.

What is the amount of profit Gov-
ernment made on thig issue? I am sure
Government must have come to a cer-
tain amount of administrative profit,
as they come to on the issue of fresh
currencies from time to time. And
I would like a statement from the Fin-
ance Minister to tell us whethér Gov-
ernment lost or gained in depriving
the millions of this country of their
hard-earned earnings.

There is also the question of the vast
number of jewellers, traditionally
skilled men, with their artistic skill
second to none in the world and which
cannot be acquired which must grow
from family to family. Suddenly this
vast aray of people were deprived of
their employment without any alter-
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native arrangement being made for

their subsistence.

If it was necessary for the Govern-
meat to introduce a revolution of this
kind, economic, social it was surely
necessary and possible for this Govern-
ment to take adequate measures early
enough to see that this vast number
of poor people should not be literally
thrown into the streets in such a
manner that they saw no future before
them, and many had to commit sui-
cide in order to draw the attention of
Government to the very serious situa-
tion in the country. Loans of three
hundred or five hundred rupees will
not help. How long can a loan of even
five hundred rupees last for a family
of five members since the time when
the Gold Control Order was issued
early in 1963? It is no use telling the
people that we have to conserve the
resources. Government, when they try
to substitute an economic channe] by
a new oné, must make adequate ar-
rangements so that the people who
have invested, the people who subsist
by these methods will be able. to find
altemative employment and at the
same time be able to transfer the se-
curities without losing them to the
tune of one hundred per cent.

Let us take the other question, What
are the dimensions of this problem?
It would be better if the Government
had come out with g statement saying
that this is the quantum of smuggled
gold year by year, this is the amount
of gold held in illegal channels in
the country, and therefore we want to
make some arrangement for this pur-
pose. :

Varioug estimates are given. The
Government themselves are hesitating
to give an estimate, either because
they fear it will fall short of it or
over-shoot the target. But it is obvious
to everybody that if only Rs. 42 crores
wotth of gold has becn declared with
the Government, which is just 1 per
cent of the average estimate in this
coundry, the Gold Ccntro} Order in-
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[Shri Alvares]

troduced under the D.IR. is a com-
plete failure, )

Not only that, Sir. How js it possi-
ble for anybody, and how does Gov-
ernment expect the people to be so
gullible that when there is today a
recognised channel to trade gold at
the rate of Rs. 123 in the bullion mar-
ket, anybody would be silly enough to
deposit gold with the Government at
the rate of Rs. 62? If anybody opens
the newspaper in the morning and
looks at the quotation of the gold bui-
lion market he will find the quotation
of blackmarket gold—blackmarket su-
gad is not yet quoted in the newspa-
pers—but blackmarket gold is quoted
at Rs, 123...... (Interruption) ....or
Rs. 125, whatever it is.

Shri B. R. Bhagat: Rs.'118.

Shri Alvares: Rs. 118 as against Rs.
62 which is the international price at
which the Government of India has
fixed the price of gold and at which
price it receives gold deposits. If the
gold trade in this country has the im-
punity to declare and publish the rate
of blackmarket gold in this country
and invite people to trade in gold,
surely the Government—I do not ex-
pect anything more from those people
who trade in gold, the big sharks, the
.bullion market, the multimillionaires
—but surely the Government should
fee]l ashamed that such a thing can
be done with impunity and printed
in the papers, let alone its flourishing
in the market. If Government want to
control gold, the first thing they
should do is to prevent any trading in
gold. And the first measure to pre-
vent trading would be not to let the
price of blackmarket gold be printed
in the newspapers. The hon. Minister
Shri Bhagat will kindly take notice of
this.

There is one point more in this Bill,
and that is with regard to the gold
deposits held in the temples. I am
aware that this is 3 very delicate ques-
tion. Gold was offere] to the deities
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in the temples, in the churches, as a
measure of offering, of distribution, of
expiation, whatever you like to call
it; and that gold is there, serving no
economic purpose but the purpose of
mere prestige. The amount of gold in
all the religious institutiong must be
phenomenal in quantity. I have 3 lit=
tle, knowledge about it. In the temples
there js phenomenal quantity of gold
deposited by the worshippers of that
particular deity, whether they are
churches or temples. This gold ig ser-
ving no economic purpose. I know in
many temples gold is being lent out to
people at high rates of interest, much
more than what the pathang or mar-
warijs and the traditional moneylenders
are accustomed to do. Much of the
church land and temple land in this
country is acquired for the temple or
church in the same manner that the
moneylender acquires lands because of
non-payment of interest or the capital
borrowed,

I think the Governmem¢ would be
well-advised, after creating the requi-
site psychological and social climate,
in asking these temples to deposit
their entire amount of gold in the
Government coffers and not permit-
ting them to retain it to themselves.
I am sure that if this gold comes out,
immediately there will be a social re-
volution in this country in the sense
that people will recognise that gold
does not play after all such an impor-
tant part, and if the churches and
temples can be persuaded in deposit~
ing the gold with the Government of
India necessarily at the rate of Rs, 62,
which is the national price, there will
not be much attraction and invitation
to the blackmarket for gold in this
country.

I have no hesitation in saying that
I support the general purpose of gold
contirol in this country, But I entirely
oprose the Bill gs put forward, beca-
use it will gerve neither the purpose
of stopping smuggling nor gold trad-
ing in this country.

..Shri Sham Lal Saraf (Jammu and
Keshmir): Sir, my hoa. friends have
ccvered most of the ground whieh I
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wanted to cover and {5 which I want-
ed to draw the attention of the Gov-
ernment. When the gold control or-
der wag placed before the House, there
were two objectives: firstly, stopping
of smuggling and secondly bringing
down the price of gold in this country
thereby resisting the attempt to smug-
gle gold into the country. This gold
contro] order has been in operation for
nearly 13 years now. Has it achieved
any of the objectives?
respectfully that none of the objectives
has been achieved.

Smuggling has not been stopped.
May be to some extent it is reduced,
but even from the replies given by
the Government to our questions, we
find that smuggling is still going on.
J bhave hearq a little more about it
from my hon. friends thiz afternoon
like Mr. Solanki. The figures quoted
go to prove how systeinatically smug-
gling is going on non-stop in this
country. Secondly, the prices have
not at all come down. Asg pointed
out by Mr, Alvares, it is not merely the
black-market price, but it is an open
price quoted the newspapers. So, the
purposes for which the order was
brought have been absolutely defeat-
ed. I can say with a ful; sense of res-
ponsibility that it is hardly possible
to get gold in the country at.the official
rate fixed by Government. So, we have
to think twice before making this or-
der a firm or permanent one.

Over and above this, there is un-
employment in the country. In my own
State, there are not only goldsmiths
in 'he same way as we flad elsewhere,
.buy there are also handicrafts in which
workers are engaged. I can tell the mi-
nister that hundreds of them have
been absolutely rendered unemployed.
They have no work. They can get work
frcm different parts cf the countrv
and from outside also, but there is no
gold for them. There is nothing that
they can get, so that they can work
and continue their prefession,

I am pot speaking with any senti-
ment or emotion, but 1 s&y as a real-

et that suicideg have beén going on;
whether their number I3 less or more,
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the fact remains that they have been
going on because unemployment is
vampant al] round. Therefore, it is
time for us to reconsider whether
the passing of an order like this will
telp. I must say that it has not help-
ed. Therefore, it is time for fresh
thinking whether this ordar should be:
put on the statute-book.

In Rajasthan, a number of artistie
things are being made by the workers
there. The moneyed-people are able
to indulge in their business, but so-
far as the smaller workers the actual
artisans are concerned, they are starv--
ing and they do not yet work. They
cannot get gold and therefore they are
not able to éontinue in their profes-
sion.

My friend, Shri Banerjee talked’
about 14 ct. gold ornaments. I have a
little experience of this, having been
a jeweller myself for sometime. We
have been manufacturing and selling’
jewellery. We used to make &4 number
of ornaments with 14 ct. or 9 ct. gold,
but we coulq sell them only to Euro-
pears. I absolutely agree with my hon.
friend that as far as wa Indians are:
concerned, in our Indian homes, it is
not possible and it has not beeh possi-
ble to make our women wear this 14
ct jewellery. Whether it is my mother
or Mr, Prakash Vir Shastri’s sister or
davghter, they would never wear 14
ct. gold ornaments. Firstly, the feeling
is there that it is not pure gold. 1
must say it very frankl; that nothing
less than 18 or 22 ct. gold is wanted’
by them. I know a number of marria-
ges which have taken place during the-
Jast 13 years and I can assure the hon.
Minister, with a ful] sensc of responsi-
bility that there is hardly anybody
who has married his son or daughter
with 14 ct. jewellery. Either they get
smuggled gold or they pay the black-
market price for gold and make the
ornaments, I know a number of people
have done that, So, what is the use of
placing such orders on tha statute?

1 must say that Government brought
it with the best of inteations and wé
gave our full support to it at that time..
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But after 1} years, we have to do
some fresh thinking on this problem
taking into consideration what has ac.
tually happened, Let anybody here
either on this side or that side say
that a marriage has taken place where
they have purchaseq 9 ct. or 14 ct.
‘gold jewellery. It is pure gold, 18
caral or more; never ‘ess. I can tell
you that even educated girls absolu-
tely refuse to touch gold which is
‘less than 20 carat. So, I would again
say as a member of the Congress
Paity, as a colleague of the Minister
‘who is holding this por:folio, that he
wovld kindly remember this that a
measure of this nature will not help.
He has to consider this subject dis-
passionately. Merely referring the
matter to the Joint Committee alone
wiil not help. We have to consider
the matter realistically ang then arrive
at certain conclusions,

When orders are passed, or rules
-are made, it is not as if a person would
straightway infringe or would like to
infringe those orders or rules. No. But
our social system is such, the present
-day conditions are such that one can-
not help infringing the rules to get
-gold.

I would say further what is in my
.mind, which may perhaps help in
-viewing this subject in its proper pers.
pective, While I do not have the full
‘time to explain it in detail, I will say
this much that by promulgating or
amending the rules you are opening
the floodgates of corruption with the
.appointment of inspectors and admi-
‘mistrators ang grant of licences,

We have met a number of deputa-
tions from Punjab ang Jammu and
Kashmir of swarankars, goldsmiths
who have come and explained their
pitiable position and the difficulties
confronting them. Some of them earn
. rupee or two a day. Now, under the
‘rulee they have firstly to get a licence
to buy some.golq for taemselves for
-doing work. Licence for that? From
-where can they get the money to pur-
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chase the gold first? So, you must give
a 1ealistic approach to this question.
Though I have personally given full
support to this measure last year, as
was done by many of my colleagues
here, after the experience of its work-
ing for a year ang a nalf I honestly
find it very difficult to support this
measure, because it cannot be effective
Ly the very nature of things.

As far as business in gold is con-
t.,emed, in spite of the ruies and stand-
ing orders, in spite of the people be-
ing aware that sale in gold of more
then 14 carat would be infringing the
law, I can say very frankiy that even
now people buy ang seil gold. They
will never stop it, In fact, they will
not be able to stop it be:ause of our
social conditions, So, this measure wil]
only be opening the floodgates of cor-
tuption ang defeating the very pur-
pose of this Bill. Then, when you give
exemption to religious institutions, be
it Hindu, Muslim or Christian—I hope
my friends will excuse me when I say
that they already indulge in many
corrupt practices—you would be giv-
ing them an opportunity to increase
their corrupt practices or malprac-
tices. In my opinion;, that provision
should have been rejected outright
instead of giving it a place in the
Bil] because of its bad eifects, T hope
my friends in the Joint Select Com-
mitlee will look to it in a realistic
and dispassionate way instead of being
gPided by the sentiments of the peo-
ple.

Lestly, having a fittle bit of experi-
ence of administration, I can say that
the morelaws and more controls we
have of business, the less it will pros-
per and corruption will also increase.
On the other hand, the les; we control
our business the less we control the
general working of commerce, the
more it will prosper and develop.

Therefore, with these observations,
1 weuld respectfully submit that the
hon, Minister and his colleagues i
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the Joint Committee wil] go through
every provision very carefully and cor.
rect them wherever necessary and
bring the Bill back to th> House with
such modifications ag they deem ne-
cessary so that it will be an improve-
ment upon the original Bill
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Mr. Deputy-Speaker: Shrimati
Savitri Nigam is not here. Shri N. M.
R, Subbaraman is also not here, Shri
K. C. Sharma,

Shri K. C. Sharma (Sardhana): Mr.
Deputy-Speaker, Sir, I very attentive-
ly listened to the arguments of my
hon, friends on the right and I sym-
pahthise with their feelings, but I
'would most respectfully......

st amaw fag (FOAT) TR
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Mr. Deputy-Speaker: There is no
quorum,

Shri U. M. Trivedi (Mandsaur):
There are only 36 hon. Members. 14
more are required.

Mr, Deputy-Speaker: The bell is
being rung. Now there is quorum; he
may continue his speech.

Shri K. C. Sharma: Sir, I was lis-
tening very attentively to the argu-
ments of the hon. Members on my
right and I sympathise with their
feelings. But I would most respect-
fully submit that this might be an
extra-ordinary measure. Ours is a
poor country where 250 millions of
people get food below the average
necessity for keeping the human flesh
and bone together. It is the poorest
country in the world so far as the
nourishment of the human body is
concerned and yet Rs. 4000 crores
worth of gold is hoarded in this coun-
try. These are two great contradic-
tions. You say, your daughter is not
going to be married without enough
gold on her body. Would your daugh-
ter like that her child will not be
growing into a like a good human
being? Would you like your child
to grow into full manhood or would
you like your daughter to be well-
ornamented? “These two things can-
not go together. You have to choose
between the two. We have to pass
from, what is called, subsistence
economy of micro economics into
macro economics. Either you have to
go to the world to buy things or vou
have to produce more and better
goods and become better human be-
ings, stronger men, to shape the des-
tinies of things to come. If you are
for the latter, you have to put up
with the difficult situation as it is.

I have one more thing in mind. In
the last great War, two great coun-
tries, England and France, fought
their wars simply on the basis of their
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gold reserves. They sold away every
ounce of the gold that was in their
treasury. We are facing a situation in
which Chinese forces may at any time
cross over the Hiamalayas and be a
menace to our security. If that hap-
pens, there is no way out but to get
every ounce of gold into the Govern-
ment treasury and get a every ounce
of iron and steel from all over the
world to equip our soldier well. What
was the situation in the middle age?
‘What was the ratio of men that
used to fight for the zecurity of the
country? One-sixth of the population
was recruiteq in the army. One-sixth
of the population used to fight for the
nation’s sovereignty, Now, that ratio
of one-sixth does not fight for the
courtry’s defence. It is an impossible
proposition. What do we find now?
Modern armaments are there; the
guns are there; the aeropiames are
there; the atomic bombs are there and
all that. From where does the atomic
bomb come? From wheme does the
aerorlane come? From where does
your tanks come? They come from
fron. You have to buy iron ang steel;
you have to buy engineering know-
how and skill; you have to buy even
the skills in the military strategy and
even in war grrangements. One of the
two things are necessary. either the
foreign security or the gold. You have
not got foreign security in your trea-
sury. Golq is the only thing. It is st
a pleasant situation. I do not sav, you
do not feel it. Everybody feels it But
there is no way out.

The other proposition is to have a
big push investment programme. Si-
tuateq as we are, for the last few
years, there were two propositions te-
fo-e the world. One we2g that Nehru
was growing old and somebody else
would come and he woulq not be able
to keep the country together ang that
the country’s stability wil) be shat-
tered to pieces and it would be an
invitation to the powers outside. What
was another propositiont The other
promosition was: Well, India is on the
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vath of progress; a big planning is
going on but there is ngp investment
capacity so far as India is concerned
to meet the situation as it is. When
there is no so much capacity for in-
vestment, what will foilow? The pro-
gran'me will not be impiemented. The
services will not be honest, active and
efficient So, the country will again go
to pieces. Either it will have the com-
munist structure or it will be simply
something jike a client State to a big
capitalist power. Now, I beg to sub-
mit that both these situations demand
that there must be a way out by which
the Government can have at any diffi-
cult moment al] the gold available in
the country. Nobody who thinks of
the security of the country ang nobody
who thinks of the better and greater
future generation of our coumtry can
stand against this measure.

Shri Nambiar: This Gold Control
Order did not give you the gold. You
are not getting it,

Shri K. C. Sharma: You are getting
the information where the gold is.

So, I beg to submit that it is not a
question of the easy way of life nor a
question of sentiment. If is a question
of way of life of the people as it is
and it is a question for building a
greater anq better future generation
of our country,

With these aspects of the question. I
beg to submit that al] precautions may
be tzaken to see that peop.e may not
be put to unnecessary harassment, or
necessary amendments may be made.
But so far as the principle is concern-
ed, we cannot rum away from the si-
tuation as it exists today. Unpleasant
though it might be, new though it
might be yet we have to tackle the
problem and meet the situation as it
is.

With these words, I support the
trinciple underlying this Bill.
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Shri Nambiar (Tiruchirapalli): Ex-
cept perhaps the lady member who
just now spoke and Shri Sharma, all
others spoke against the Bill.

Shri B, R. Bhagat: She ‘has spoken
strongly in favour of the Bill

Shri Nambiar: Sir, it is very clear
that we oppose the Bill not because
we do not care for the defence or the
necessity for mobilising money for
the defence. What I would like is to
put a pertinent, specific, pointed
question to the hon. Minister. To
what extent could you get gold for
the purpose of defence out of your
Gold Control Order? If you have
succeeded in that and if you have
succeeded in bringing down the price
of gold or preventing the smuggling
of gold, we will agree and ask you
to go the whole hog with the Gold
Control Order, But you have failed in
these, and today instead of scrapping

.it, you are bringing it on the statute

book as a permanent measure to which
we object. That is our main reason
for the objection. The question is
this: In this country if the tradition
of the people does not require wear-
ing of gold as a normal procedure, you
can scrap it. If the tradition is the
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other way about, then allow some
margin for that. People in the rural
parts do not have banks. They get
these gold ornaments for that pur-
pose. If it is the question of de-
hoarding the hoarded gold, then you
could not take it, in fact you did not.
For instance, according to the statis-
tics you say that gold to the extent
of Rs. 7 crores or Rs. 8 crores could
only be taken, when there is altoge-
ther gold worth Rs. 4,000 crores in
the country. What is it due to? To-
day under this Bill you are giving
power to the officials to search safe
vaults and deposits and take gold.
Why did you not do that then, im-
mediately before the d™ier was pro-
mulgated? Then you could have taken
or caught hold of all the gold and given
them the money. I am not saying that
you should not pay them for that.
But you have not done that. Today,
Sir, they want to bring this Bill on the
statute book and tell the world that
they are controlling the use of gold
and saving it for the country. We do
not~want all these pretensions. We
want you to do things in practice and
see that results are produced. There
you have failed and, therefore, we
oppose this Bill,

Now coming to the provisions of the
Bill, T woulg request the hon. Members
who are going to the Joint Commit-
tee to go through a particular clause—
clause 17—which is most damaging.
Under that clause even private orna-
ments that each individuai has got at
present can be taken out, over a parti-
cular limit. This is a new feature.
First, they said that they were mnot
going to take private ornaments. Now
they say that even private ornaments
can be taken. Clause 17 says:

“Where the Centra] Government s
of the opinion that it is necessary so
10 do for carrying out.the purposes
-of this Act, that Government may
at any time, by general or special
order, require that any person or
clase of persony owning ornaments
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shall, within such period as may be
specified in the said order, make a
declaration to the Administrator in
the prescribed form ag to the quan-
tity, description and other prescrib-
ed particulars of the ornaments
owned by such person oy each per-
son in that class...”.

This is a new provision, Now, ‘you
could say that if a lady or a family -
has ornaments, say upto 19, 20 or 50
sovereigns, then each member of the
tamily will be asked to give a declara-
tion that he or she is anaving 10 or 20
sovereigng of ornaments. Auny officer
can verify that statement and can even
seize the property or account bocks
according to this law, I would ask my
ton, sister member Shrimati Savitrt
Nigam whether she would like such
a clause to go on the statue Book.

Shrimati Savitri Nigam: Why not, if
it is in the interest of the country?

..Shri Nambiar: Even then, how can
you take the last ounce of gold from
everybody in this country? Yoy are
not going to do it. You have not done
it even during the worst days of Chi-
nese gggression when there was so
much enthusiasm in the country cn the
part of the people to do anything for
the defence. Then you could not do it.
Is it possible to create such a feeling
now? Therefore, I gubmit that they
have failed.

The other point which I would sug-
gest is this: Let not Government go
on hLarassing the public in the name of
gold control, This clause is nothing
but harassment and therefore submit
that hon, Members of the Joint Com-
mittee would do well to try and see
that even if they cannot get the Gov-
ernment agree t0 the complete with-
drawal of the Bill, they could at least
scrap this sort of clause and see that
ordinary, normal, honest citizens of
this country are allowed to go on with
their normal avocation without being
harasseq by offictals in the name of
£0]4 centrol.
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The other point I want to mention is
about goldsmiths and workers in other
industrieg connected with gold. Much
has been said about goidsmiths and I
do not want to repeat that, I submit
that this is a point which the Govern~
ment should take into consideration.
They say that the Gold Control Order
has been brought forwarq in the na-
tional interest. It ig exactly in the na-
ticna] interest that the interests of
workers should be safeguarded. Both
should go together. Should they starve
o0 that national interest is safeguard-
ed? Why should workers alone face
starvation and unemployment prob-
lems? There are big businessmen and
profiteers who are minting mouey out
of the issue of national defence, They
must be told that they should not do
80. Why should the poo- goldsmith
®e deprived of his earning? Nou even
sme per cent of these people have got
employment. So, Governmen; have
miserably failed ang I request the
Government to take note of this point
end see that alternative employment
i3 given to these people.

1 bave to say not only about the
geld industry as such but about other
industries as well whicn are connected
with gold. For instance, there are arti-

cisl diamond cutting and  certain
other industries. In my State of Mad-
ras there are more than 30,000—40,000
people who live on artificia] diamond’
cutting, for instance, in Trichy in the
South, There is a factory for that at
Mettupalayam, Today most of these
workmen are unemployed or half-em-
ployed or starved. Government have
not taken any action to provide them
with alternative employment except
saying that they cannot help. I would
request the hon Finance Minister to
pay careful attention to this because
thousands of families are directly
suffering under this and they should
be given alternative jobs. If gold isnot
used, artificial diamond cannot also
be used. So, that industry also suffers.
1 am bringing this point to hs notice
0 that he can see that some outlet
is given to this industry. T am told
that there s a possibility of outside
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market for these diamonds that they
cut. If that is possible, all efforts chould
be made so that thesa artificial dia-
monds can be exported and we will
get not only foreign exchange—we
can get good value for jt—but this
industry can thrive. This point
should also be considered. These wor-
kers have formed into societies, It is
not only the question of artificial dia-
mond cutters and goldsmiths, bur the
difficulties of all the worke:s in indus-
tries  directly connected with gold
should also be taken into consideration
slong with the whole Bill The Bill
should not be taken up as a separate-
thing. If other connecteqd issues are ge.
paraled from it, peope will be put to
difficulties.

I know the hon. Finance Minister is
a practical person. He knows, but he
nesitates to withdraw this BilL. His
predecessor brought it, and he cannot
scrap all that his predecessor had
brought. He has already scrapped
CDS, and if he scraps this too, it will
pe said that the new Finance Minis-
ter is undoing all that the cld Finance
M:nister did, and he is afraid, because
they belong to the sarme Governmernt
and party. They have gotr their diffi-
culty, and I think that might be the
way his mind is working. But let him-
ccme out of these narrow party g:ffl-
culties, If it is in the larger interests
of the country, it should be scrapped.
He must be bold enough. I know he is
courageous enough to do things if he
wants. So, I request him to consider
the question of withdrawing this Bill,
end save the Members of the Joint
Committee from doing a difficult job.
Today, the consensus in the House is-
for its withdrawal If the consensus
of those who spoke reflects the feeling
of the people outside, then the over-
whelming majority of the people of
this country are against this Bill,
Therefore, I request him to consides-
all these aspecty and do justice.

oft waee Ty (F7FT) - gwralr
o, T R A F T TTE
AN gw B TE T AW | TER T
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‘e i, faaw A @ | T QY
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BN Y & I FY T FT AN F A,
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AR ENw Y, I §
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g f fas T w1 9 w9 & fod a9
st wn o @ X 0 W@ A @
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wRTEd feawrE § | 39 7 OF T§
fraT gom &, WX T FI T TG TR
Tuaq §, %

“No female shall be searched by
anyone excepting a female.” -
WX A g @ agsedr
AR AT Y TR AT D
T & &Y | FE AT H T w0 A § A
e A TR ad 3 sa @
A a1 AT F QY § &, T T 0
ST | W ' At | fergea &
o FUTHANTATT & | ELUF F
qEHE T FE HST AT, FE ARE
I AT | W AT | FAg gfA@
WET I B @9 I @ fq@, ;@
et § g g TR AT B gfaw
¥ 78 I §wE ¥ g A fF o
FE3 Hegw gs 3@ faw # ) sEw A
g @ #7 ¢ fF o @, §, 9 .
¥ JUT A T § I g T Ffww
oY, 39 F oy Qe Ay Fifarwr
Y oy | o g T A oS AR A
FIT A AW |

OIS T JaarHl F Qo § Ry
¥ qaw At feam o, Zaae) & qom
srsia ¥ g@d fear <8 491, Jioet

© ¥ qEe W@y fear qn, AfE Jgam F

qo ¥ T9 ¥FAT AaA e ¥ @ e
21 YAl F que F aER wed §
o &Yer |r =, WS 9g TRET ¥
o § A @z fremar wedt 1 3@
g wifex fraw feq a0 @&
CAER:co NG U
TR Fedt § fr fae g wrea
N Y g, fow wg 9 T @@
gt 9 for vl 7) avas <& § a@ A
Y g AN fF e W § daR
& fom & =gt fredi <y oo &, =
IR F) F1 7E FO fer s
_wgh, gt wiw fefexfime &3 gm
e FEET E N TR FE g
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Fr arqr AT ag g war @,
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[ F ¥y w4 AEA WA I F
Yo g3 17 0T wara § | T WY
I F HA FAT I T AW, 4T TF &
9 ¥ drg X el sndd froag
wgrer #Y frame §, a8 g A A
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Fura & 39 faw § | 7€ a9 7 T
|l 1 3 fawr A7 oo ) P
wety 7 1 AT T S ®
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o 99 7T 3@ A9 1 78 'R
50T & 5 oY 31 AW oF T
Yo dYo ¥ 33 T W T3 faa, gl
IJIH U F AL 80 To qq T
T | 78 w7 Tt 80
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BT T TG | T B W =fod,
e F F Iy ome W fF
R wreHY =iET AF F, g mEH
T F g, @A WA gt TE
#,93§ | iy 93§ e aw ~d g
T g g § Q) feae & famr &,
fezge faa T § ) v @) WY 1
T A FT @ e § 1 MY &
RNy gfsas F G F F fay oA
B AEH ¥ FE Y § | W9 OF
af F T F) Fd9w T F @ Aifww
faeelt T &7 | T g & TR W
qF Y FETY @ w® I O F gt
AFT T8 FT 0, FRAGT 2 F7 947
SIS | A FRFT A T I ]
o 1 oot 3 71§ qes 7@ g
B FgAT 9TEAT § FF W Qoo T@T T
ey FX fear I @ N If A
'qeu W F AT &, giwed) g€ I g,
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I ) IY | A qifFEm F wR_Y
F Y GHRR @ TE g T §
792 (Ai) LSD—7,
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MY Ao qifeeara &) fed, W17 g
%) 3@ FT W I@ & orET A I
&1 W T ) AR @
a2 weg € f& o awa Taor v @1
47 IR WG B 7€ 7 W F O
#Aor SR FEr fF waw = &
fagr &, 9 FT 99 F 0T gAY AT W
& feram s 30 1 Forg e wreor agr
™ A AW ¥ ag faw & 5 “qawer
frew” | fedt 3w ¥ swar #Y AT
gifa it def Tt & @ { ) Fw

W TE T WA w1 feww ag A

Y@ & 7T | i Y g F fay
QF qIT &l 971

“That Government is the best
which governs the least.”

g qqE ¥ fF g I weer @ A
e 7 #%, S A & fedt Ay
wTwe ¥ 3w ¥ At & qre ft acg
FrEefemia 7 7| afF M oF oF
o T & fay {eiTeT ww Ry s
TF T EFFENE 5 ¥ 000 FOE
Fo FTEAT 2w H & | WL AHE ¥,000
FAS & FT A 3w ¥ § O |qH
faar s =1fed, ewdmT & & wmwar
iFwafmbagaidy =,
WM A W & T RE A g A
R @I wF
TiFT F, aEETT FT 4027 W W §
T g&R aq faedt §, fogenT &
aferl #1 wfFaT s aet §
YT § o7 @R fafgar G g,
sidee 3t § 1 o 5 ffu #7  qw
F L T TE g1 T & WM YY I
A F1 azo9a F7 & fod a8 F197
AT T @R

S WS EH GQ9 ¥ &5 QW@
TRy feaeaw &
FHT M) AedT fF I gu R mE |
%5 fae w1 g "t W & fog afeerw
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ST EY g AW &, A g F 7 AT
WRE MIMafgaRITEE 97 ¥
& 919, IT F g A Sl =wfeq
g 3 faa J qarfeas T agaTaRI )
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Tt grar & Y fore TR ¥ wRol
& I TR & I F1WY T vy
WS AT FT qTIAAT FT A fwar
ST =R | I g ST LI
ST WO g9 W ¥ fa¥ daw £,
AR daR ¢ WA
far, TN T ad @&
o7 W TRy & fF agr 9 qadw
A T AY o W f9¥ Avey AT Y AN
A I 3, gfgar a5 3 Ffe goer=dt
gt a1 =rfed

g ¥t wug ¥ ) wran v g@ FI
¥ tefafrege #Y onflw aar it
form & faarmafier #Y 7 ¥ 97 wawdt
wwT g d fows g 3 o
it &, TR ¥ g W faems wfier @Y
FT e, Ty A G gE AR F
I ¥ fgas gfiw & & )
<t sifeeg & faams wfia &Y et ,
AT efnfredes & faams ot adf
g et | e 8 913 1 &Y TET AR
IF FY qAEATE gHT AfFT 98 ¥ gaw
¥ fadTh  TETH HIWAT H ITEW I
Q ET | IF F gaw ¥ faarw T F
g F1E o7 I A 7% ghA FE o7
a3 | g femrt frad fomr @ 5t
Iwfy | GARATTE :

“Law is nothing but the will of

the people expressed in terms of
law.”
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freF foy o Y fiF O e g
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& ¥ 9¢ F TF a9 A1 fF w4
o AN aligi i gag e e
TG FTA ¥ wele $4 72 w1 4 WiH-
FR W fF ag T W ¥ 9T X

gt & s gfte #Y wfawTC AT

f& ag wEl § o7 X genfyat F
T 36 AT A1 g F @RI fm s
NATaeAT ST G T QAT T §
g ATGT FT AT T TIFT HT ML F
W ST HY TR0 F HTEIE FHFLN

TR A AR 1 @ A
e frsdfe we famdt w1 arede ¥
FHIAT EWIT &Y I I qATT Wi,
Jg TN FEEWTG WK 98 auw
qft TR Bt < 93T o T
fo swafomfraraar &\ su 9 o
foi g o & gfew  SHiRd N
wR Gsfafedex 3 game FET A
S TF TH ATIHE (A9 T AT I T
AT T OF FT€ ¥ &1 o7 91ied |
TF g G ¥ S XN ATZEE FT
[ QT Aifed | Afew qm G 4y
FFE F FIg I B 0 g F
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&, wgfredfadt & FRAT § AR
Afsfree wfwde & foaarm o3m
7Y 7g fF S 9 9w F7 W®
AT | 39 IE & 39 2/|W FT A
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¥ 9T T 9397 & | MY I AT
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sefaal #Y wE Ay A A
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TOIT F T { GITEAT 0997 & | @
g § fF g@a &7 OF Arer aEyr oy
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e qrY ¥ forg @3 gAR FIWRE )
TR 9 & uE fend g9 w1 g
frerar & | S 9T & AT W @
¥ et & 1 T e & A W A
o far adf | R | g 5w
ferdefiw Fr @ w2 | W@ fawr ©F
IAAT GIHIT FT T g1 FT TF A1H-
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tefafredet o7 S@iwed #1 woET
FY7 F7 forw § 1 39 fosy 1 Uaew arfew
FFT GIEHTY A T F2 6 99 # 10q
afed ¥ Fug & A w@oE W
IS ¥, T gEwAT FT F AL J ITAY
FATHT WYY =1 & forg A9 71 5=
gom | 99 & fag TR, e ARAT wY
FAAY | § AT AW & TR ARIE
fag gt ®I¥ 3 Y JvF=y F foqQ 7o
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[T gk Ars T FAST | gk g w§
T ot A 7k 43 73 | o o fyear
9T N J gwer fear v, fasad o7 A
T qEF Q) Ty AT N7 A F e
AT 2 A7 7Y & W a@h A 10
SAAT T AT A AT T 4 A T
FMAT YIET TF @47 97 FqT g T
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FAAT G AT T I 4 AT FIA *
& I 77 a1 gEdHeNl * &3 W=
T AR TY A@T ! A/ gw, A
TR FE, AW R R, 4 w7
TS faay fr gfeear w@ a af
IR A 1 AT AX ag ¢ P s &1
HITT I FIE TG TG § | W [
FY W7 FAT § AR TG T ATHFE
wfeewrs F7a1 § at w fggea ¥
TF, TF a4 7 BT Qe ¥ ST )
T OF JarET A ArfeHT faeray S
& st AT afz qET ogAv av ¥} Y
W@T AT

R W9 ¥ AT F 9w, @y e
sa w7 femar fa o agr &
FHATeT F1 frowae #7 & fegar faaw
ar gr gudAn 5 amd 9= F1 oA
¥ oig fqar § 1 3IF gET H W oA
I, WA, 99 §F TF AT F A0 {
I@T T | AfFT TW ARWAALT I
forar & forg ada & a2 33 & 919
s fFm @ g, SEEEI AT
oF qar A W A ¥ 1 K gIEI
ag fa3gT w7ar § 5 @ F FA
#1 arfag I 7 INE gL Q@UFA AT
31 # qiEagEdr s ¥ A
I fear ot

Shri U, M. Trivedi (Mandsaur); I
wil] not take a very iong time over
this Bill. It strikes me that this Bill
has been put on the statute book in
a hurry. Without any study probably
the copy has been made from the Gold
Contro] Order that has been made and
that has been promulgated. The idea
of the fundamental rights has been
thrown to the wind, The provisions
thal are containeq in this Bill gre mi-
litating against the provisions of Ar-
ticle 14 and 19 of the Coastitution and
those Articles will stand in the way
of promulgating this Bill, irasmuch
as an arrangement is being made that
only a certain amount of gold can be
held, that the people will not be al-
lowed to follow the traditional indus-
try that they were following, that the
avocation of life which they have cho-
sen for themselves will not be alloweqd
to be followeq by them, that there
would be g class of person or persons
whose houses will be searched and
who will be asked to deposit or dec-
clare the gold that they are in posses-
sion of. All these things will militate
against the very provisions of the law.
Such a provision in law is ultra vires
of the Constitution.

I do not know under what advice,
in what manner, this action has been
taken ang this House is being asked
to debate upon a Bill which cannot
stand scrutiny before a Court of
Law. That is why I say that the pro-
visiong of the Bill are Jjerogatory, they
are not conducive to the good admi-
nisiration of the couatry, ang they
positively militate against the funda-
mental rights of all citizens of our
country, which they possess. I was
thinking what name should be given
t¢ this Bill, I had put it down also
I would suggest that this Bill be cal-
led The General Corruption of People
and Adulteration of Gold Act. This is
the only meaning that will come to
this Bill. It will bring about corrup-
tion in all the people of owr country.
Every one of us will try to act dis-
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honesty and will not disclose things
and will also manouvre for something.
At the same time what will happen
is this, You are forcing the people
to take to adulterateq gold. What for
is the gold to be adulterated?> On
the one hand, we are making a law
to stop fooq adulteration and to see
that the people are not cheated; but,
on the other hand, we are going to en-
courage adulteration of gold. What we
have come to, I do not quite under-
stand. Tt might be a good thing to
have promulgated a law at the time
of emergency, which provided that
under Article 359 the fundamental
rights would be suspended and they
cannot be challenged, under the very
same Article and therefore the Arti-
cles 14, 19 or 31 would not come into
play, But in this case there is no
such thing and the Articles 14 and 19
will come into play. Therefore, I will
submit that this law, as it is being
made, is an absurdity. It is the height
of absurdity. It is an unthinkable thing
and it is a thing which cannot be pas-
sed into a law. I would, therefore,
warn the Government that they
would be depriving nearly 10 lakhs of
people from their means of livelihood
by perpetuating this measure. I would
submit, Sir, that the Government
shoulg cry a halt on this thing and
thus will not deprive a large number
of people their means of livelihood.
If at the same time they promulgate
this law, it will open the floodga‘es
of corruption. Each Officer will act
in a corrupt manner and each man
will try to act in a corrupt manner.
This is too much. This Bill cannrot
stand scrutiny for a moment,

1 was listening today to al} the spea.
Kers and I have taken down the names
of one and all. With the exception of
one lady Member, each one has spok-
en against this Bill Let the Gov-
ernment take stock of this position
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and realise that this is ot a Bill whick
is agreeable to the House and this Bill
should not be put on the statute book.

sy e A (TwUAgT) -
Tafy AERT, WS A7 ATE KT
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78] WX W FA F7 falig FN
@ & wafad a7 g

@ § W s AIo9(E A 7€ A9
T FT g1 5 aTFR [ F g
Ffrqga T el § 1 g 7€ 74 a7
A 1 T W ¥ 7w A Ak
gfrm & et 3wt § i—G% a1 w1
AT F i FEFeT A g E
7 9 § e I gw T B2 ¥ 9 Ry
¥ B A Y, G EH AT FET ST 47 fF
T i § =1 FT fgemsi w7 W
Tg o fesw fRar s, @1 B« fae
AT & 1 7g o wEr S @ R gan
§ guifaa 7% & & FEE fear swar
g

Jarfe &Y ot 3gT @, sw W F
oy ¥ ¥ wofw T & o e a7
S¥erdy oft §F =t ¥ gy F SiAr
aifer—faa Fgw T @ &, sa §
g ¥ 1 Sifed | W g qE
T, Y A 7 O A o st o
ot At &1 ag afoamr#Y 0,
fam &1 7g 7FW &= @ g, ST FY
ax ¥ fwg . . . (Interruptions)
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& A TwR ey (FAER)
w wwE fagas w1 9@ |

sft fagraa fag : 2aamt w1 Ty
oy & 2 fear o, € TFEe
T g

SR GWET S WA qERr
=t amarer fag, ¥ w1  fF R
@i F g F @ [ F R W
@ 75 78 1 foim avg ' Tt
® QO FTATH F F A Y FO AT
woyor fFaT ST T@T 8, WS IET @
At AT e FT AW N W
ST FI G AN F Fofww FY AT
g ) T9 TR T9T 9 FE F LT
far = fadeg frar sm T ¥
{Interruptions)
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Zq ¥ AATAT BSTHES WEEH F
A ¥ F A 3w faw T fa<rer fo sy
@R 1 T FE agy Tfaa @ fE
T AT FFA I Gl T, O A6 X
itfes awfaed ), T F weniew
“UEE T, WA EAI | F g e
g f& s @i T W) 2w awr
T, SA G gH AN GHGATE WP
qTH qgq, aft D AfFH W T
$8 7 B TEE TA( | TS ATAA
weEdt F ATH ¥ TS AW A F
WETHET AT FT AW J FT g 994
Pt 1 foreli v v Faror ot siverr
2 1 & frdew wOm e g T wifa)
g &, #R fegea &, T Fit
F ot g5 wiae =81 AN
%7 ofaFT §, 798 wEW ¥ WY I
G &, 9w 31 wfa+ §, SaeE
- T WfETR § | W T a6 ¥ 5B
iR ) AF W R fegaw
Y ST HT SART ¥ sAver wigw }
fX o, A BerEw TEEH FT AN
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oA N FEF G4 F A A0;T
&, 5% 9 &1 T 7 § | Wew wgIA
TRFMA T EfFITY
F1E BT ALY GHT, AT BA &1 T
¢ 7@ | & fadaw o e g
St ot T T &, 9w w7 avd Foar
ST § W W I § F1E w4 /A B,
q T8 T8 Ft ot & AR I FrA A
qu far siw § 1 Ties g A
T 9T qF AC A Tl WA, I A
It wfeat W § T WA K 3w
fa=sr #1 arg FA7 Tifeq 1 fordt faer
Tt AT fawr Fg FT Iq F7 fa g w70
facger At o R

7w  fr aoR gm faw ¥
Y T T T3 W Sq142 fadiae FHS
F WA & qw 39 fawr w iF a7
¥ oy FU

Shri Subbaraman (Madurai): Mr.
Chaitman, I thank you very much for
the opportunity you have given me to
speak on this Bill. The go'd contro.
otrder has been brought with very good
intention; nobody denies it. It was
brought to prevent smuggling of gold.
Rs. 50-60 crores were draineg away
every year. It was also expected that
gold woulg come out, But as we all
see we have not achieved that object.
It Is very good it gold is with the
Government alone, and not with the
private people. It would not give as
much benefit to us as it would give
if it were with Government alone. We
find it very difficult to get foreign ex-
change for our defence anq develop-
ment, So, it was thought that it we
had all the gold that is locked up or
hoarded by private persons, we need
not depend upon foreign countries
or we need not raise so much
money for our defence and deve-
lopment. But unfortunately all
the expectations were not fulfilled.
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It shows that our public needs to be
educated. If people know that they
can invest their savings in a better
way, then they may part with the
gold, They do not know it. Also, they
do not have sufficient faith in the Gov.
ernment. People invest their money
in gold only with the idea that it can
be converted into money whein they
want it to meet their needs, But they
have not had any other alternative
way of investment by which they can
get money as and when they require
it. So, they are investing it in goid.
So, the first thing we have to do is to
educate the public, especially our wo-
menfolk,

Two of our lady members talked in
support of the Bill. That is true, but
I am afraid their views do not repre-
sent the views of the general women-
folk., Our general public and women-
folk shoulg be continuously educated.
We have brought about several social
reforms like prohibition, removal of
untouchability, widow remarriage,
prevention of child marriage, abolition
of dowry and all that. We have also
made Jegislation in regarg to land. But
these have been brought gfter educat-
ing the public for a very long time.
Only on account of that people be-
came prepared to have such reforms.
In the same way, we have to educate
our public and our womenfolk. If we
do it continuously for some years,
then I am sure our people will be pre-
pared to accept this reform or a Biil
of this kind.

There is no purpose in simply hav-
ing a good law if it cannot be en-
forced. We should not make people
disobey the law, As the gold control
order stands now, I am afraig it is
more disobeyed than obeyed. As many
of the speakers before me pointed out,
from outside one can be contented
that everything is more or légs going

on all right, but as far as the provision

of the gold control order is concerned,
there is more disobedience than one
sees on the surface. The result of this
Bil1 is that the people are induced to
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disobey the law. That is not a wel-
come thing. More than anything else,
obedience to law should be the most
important thing that we ghould loock
into. If a majority of the people do-
not obey law, there is no good of the-
law being there on the statute book..
So, I would request the Government
that till we make the people prepared
to accept the provisiong of the Bill,.
they should not be enforced. '

As a result of this gold conirol.
order, lakhs of people have been:
thrown out of employment. Of covnse,
Government have come forward te-
rehabilitate them in certain ways, but
they have not been helpful in eny
considerable degree. Alternative em-
ployment and other concessiong that
have been set apart for the rekabilita-
tion of the goldsmiths have hot reach-
ed the goldsmiths. There are lotg of
difficulties in their getting the bene-
fits" and they should be removed.

1 would like to impress upon the
Minister one thing, We-should oper
branches of the State Bank in small
towns and villages. I attractive
terms are offered, a great number of
people would come forward to invest
their money in these banks. They do
not have such attractive terms, reli-
ability or security or other religble
institutions ang so they are going im
for purchasing gold.

Though Government has got wvery
good intentions behind the Bil], A
would like to point out that owing te.
the difficulties in the way of enforeing
the provisions of the Bill, they should

_ be so amended that people do not fHind

any difficulty in obeying them.

Shri D. C. Sharma (Gurdaspmr)r
Sir, when the gold control order came
up for discussion on the floor of the
House, I think I was the only unfor-
tunate member from the Congress
benches who opposed it. I was taken
to task for it, not in the official sense:
of the world, but in a very gentle-
manly sense of the wogld. I predieied
that the gold control order woulé
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come to nothing. I am not a sooth-
sayer, but sometimes even those per-
sons who are not gifted with the
power to see the future can read the
future. I think that day I was able to
project my vision to the future and I
am happy that the gold control order
came to nothing.
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The gold control order was born
under an evil star, conceived at a
very inauspicious moment ang brought
into operation at a very very unfortu-
nate moment, but it came to nothing.
The Gold Control Order and the De-
fence of India Rules pertaining to that
and other things have been rolled to-
gether and have produced this Bill,
which is called the Gold Control Bill.
What its fate will be, I will come to
that later on. But I want to ask one
question.

What is it that is making the gov-
ernment have a hotch-potch of normal
eivil law and emergency regulations?
Why is it that the Defence of India
Rules in parts are being combined
with some of the provisions of the
Gold Control Order? The result 1s a
hybrid piece of legislation, I have
heard of hybrid maize, hybriq flowers
and other things, but it should be said
to the credit of all of us here that here
we are going to have a strange piece
of legislation, which is neither fish nor
flesh nor fowl but which is a combina-
tion of all these things. Therefore, my
first objection to this Bill as a loyal
citizen of India, as a person who
believes in the fundamental rights of
the citizens of India is this, that the
Defence of India Rules should not
undergo transmigration in bringing
forward a Bill of this kind. When the
emergency is over and the Defence of
India Rules have become an unessen-
tial part of the statute book, you can
think of these measures and bring
them into being But I do not under-
stand why this is being done now. I
think the comstitutional pandits will
be able to say much more gbout it. I
cannot dilate on it further but I think
this is a kind of monstrocity which we
are bringing into being by making a
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strange amalgam of these two things.
That is my first point.

Secondly, Sir, I hope you would not
mind if I were to refer to my own life
for one or two minutes. I lost my
father when I was eleven years of age.
My father was g poor schoo] teacher,
working in a primary school ang gett-
ing only Rs. 8 a month, At the time
of my father's death we were four
brothers; no uncle, no auns fo suppors:
me. My mother became a widow
at a very early age. We had
nobody to look up to. We had a
very small piece of land, about
11 bigas, in the village which could
hardly give us enough to eat. I had:
passed my primary school examina-
tion when my father died. But my
mother did have a few gold orna-

ments. as every Hindu, Muslim or
Sikh woman has some gold orna-
ments. She had those gold orna-

merts and Mr. Chairman, believe me,
if my mother, my brothers and I
were able to support ourselves during
those lean years when we had nobody
to depend upon, it was because of"
those gold ornaments of my mother,
which were not many. My poor
mother used to sell those gold orna-
ments and buy our requirements.
Sir, perhaps you want to know why
I am driving at that point because, as
soon as a person is transplanted to
the treasury benches his capacity for
understanding decreases in propor-
tion to the high place he occupies.
So, I say, do not look upon gold as a
source of filth, as a source of degra-
dation, ag a badge of class distinction,
as a badge of social prominence. T
want you to look upon gold as a
social security for the orphans who
live in the villages, for the widows
who work in the villages, for poor
men and women who have no social
security scheme. I know our Finance
Minister is thinking in termg of
social security schemes. When we
have a social security scheme for all
the citizens of India, for the old and’
infirm, for the orphans, for the
workers, for the widows, I would say
that gold should be done away with.
But as long as there is mno social’
insurance for poor people, for
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-orphang and widows, I
lornaments are not badges used to
beautify persons, they are like the
bonds which you can pawn or pledge
or sell, which you can dispose of in
order to keep your pot boiling in order
to feed your children, in order to
help your mother or son or daughter.
Therefore, 1 think in termg of social
security you should not have a legis-
lation of this kind,

think gold

Of course, I know there are some
persons who have incalculable hoards
of gold, Well, they have that, and you
are not going to do anything about
‘them. They are not going to be
caught in the meshes of this legisla-
tion. They are big fishes which will
eat into the meshes of this legislation
and get away from them  So, this
legislation will be meant only for
those poor people who have not
-much.

Thirdly, the Prime Minister-desig-
nate hit the nail on the head when he
said that there are two big problems
facing the country at this time—the
problems of poverty and unemploy-
ment. I ask you one question. Why
is this so? Because there .is uproot-
ing of the people from the hereditary
professions. Look at the report
which the Planning Commission has
published. I would ask the Minister
of Planning to go to-the Yojana Bha-
van and read the report about the
Shahjahanpur district in Uttar Pra-
desh, where it has been said how
people are being uprooted from old
professions which they have been
practising all these years. You take
away old professions from them and
you are unable to give them any
other employment. Where is the
social security scheme? You take
away the profession from the gold-
smiths and then say. become artisans,
become mechanics. You turn them
out of the paradise and you do not
give them a new paradise; it is a case
of paradise lost, because there is no
paradise regaineq for them. There-
fore, I would say, so far as the em-
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ployment potential of this Bill js con-
cerned, it is almost nil but its un-
employment potential is very good.
I hope it will add to the unemploy-
ment figures of our countrymen,

Then another point. I am a religi-
ous man. I believe in the saints of
India; I believe in Ramakrishna
Paramahamsa, Swami Vivekananda
and, more than anybody else, Ramana
Maharshi. I am a devotee of Ramana
Maharshi. I believe in all these
saints; I believe in all the gurud-
waras, temples and holy places. I
am glag Government have exempted
these holy places like Nathadwara
from the operation of this Bill,

They can have gold. But do you
know that one of the biggest scandals
in free India—I do not want to men-
tion the name of that scandal—was
the result of money which a prince
of adventures got from a holy
temple? That was exposed by my
beloved friend, who is no more, Shri
Feroze Gandhi. From where . did
that adventurer get all the money lo
gamble away his own prosperity and
other  people’s prosperity? From
where? He got that - money from a
place of religious endowment. 1
shudder to mention the name of that
place. I tremble to give the name
of that gentleman.

Therefore, what is the good of stop-
ping the flood in small rivers and
small streams while keeping the
floodgates open in fbig rivers? You
say that you will not put up a dam
on the Beas or on the Indug but if
there is a small canal you will put
up a dam there. But you must know
that the Sutlej or the Beas or the
Indus will wash you away whereas
these small rivulets and small streams
will not do it.

I am happy that you have given
exemption to them, but I would say
that having learnt from experience
of some of these persons who have
been misusing the money which they
have got as offering at the temples,
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you should do something about it
also. We should not tamper with
them. I think, without tampering
with the religious susceptibilities of
-anybody, without treading over the
spiritual domain of anybedy, you
should do something about it,

Mostly, our Bills are not very care-
fully drafted, but I must compliment
the Finance Minister for drafting this
‘Bill very lucidly and also for going
into all its details. Look at the de-
“tails; there are so many details in this
‘Bill. For instance, I have liked the
‘provision about seizure of property.
‘Even the animal which is going to
carry that gold will be seized. The
seizure of property, I think, is a
beautiful piece in this legislation
which in its ingenuity and compre-
hensiveness, beats everything. Why?
Because everything is going to be
seized, even the donkey from the
owner of the donkey. What a beauti-
ful piece of legislation!,

Then, he says that they will have
gold at the international price of Rs.
53|58. I may tell yoy one thing and
that is that there is a law of supply
and demand all over the world.
India is not exempt from that law of
supply and demand. India cannot be
an exception. I think, the Govern-
ment of India also cannot be an ex-
teption to that law of supply and
demand. Why should people give
you gold at the rate of Rs 53'58 when
they can get a better price some-
where else? You would seize that.
What will you seize? You will not
be able to seize anything. Only in
the matter of issuing certificates and
licences to the dealers you will bring
into being a new kind of machinery;
but that will come to nothing.

There are two types of legislations
in this world, There are some pieces
of legislation which follow public
opinion; there are other pieces of
legislation which are ahead of public
opinion. The great Pope of Rome—
1 think, his name wag Pope John; he
was a very, very wise man—said, I
think, at a consecration which that
great Pope John gave that it you
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want to reform the world, reform it
with small doses; reform it by instal-
ments; reform it gradually, but if
you want to have a revolution, have
a revolution. Now, here is this Bill.
It wants to bring about a social re-
volution; it wants to bring about a
psychological revolution; it wants to

bring about a new framework of
money  calculation. But revolu-
tions never came with the help
of Bills passed in assernblies or

parliaments. Revolutions have never
come as a result of that. Napolean did
not pass any legislation. Other people
have not done that. This Bill will be
as infructuous as our Bill about the
removal of untouchability as our Bill
about the removal of dowry, as our

Bill about prohibition, as our Bill
about prohibiting the marriage of
would

young children. Therefore, I
say to the hon. Minister that he should
not have in his mind the moneyed
people when he is framing the Bill;
he should think of the poor people.
He should withdraw this Bill. If he
cannot withdraw this Bill, he should
try to change it beyond recognition
when it goes to the Joint Committee.

1 think, the first Bill was born
under an evil star and this Bill is
born under the Astagraha yoga,
under the conjunction o° the eight
planets. I am sure that this Bill
will have a very very bad iourney, I,
therefore, oppose this Bill

Shri Joachim Alva (Karara): Mr.
Chairman, it is always a pleasure to
speak under your auspices. When you
are in the Chair, we are drawn to
take part in the debate. I do hope,
you will give me g little extra chance.

During the last war certain enact-
ments were made and they were called
war-time babies. The war-time babies
went off with the war and were for-
gotten, but they were always named
war-time  babies. Many people
remember that one of the most famous
war-time babies was the press enact-
ment made during the last war.
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Likewise, during the Chinese aggres-
sion we resorted to or produced
come babies and the most important
baby was the Gold Control Order.

The Gold Contro] Order was good
by parts. It was good by its name
but it was bad in its effects. It was
bad by the babies it further produced.

A law is saig to be observed or
respected in three ways. Firstly, it is
sometimes respecteq by defiance
through the backdoor; secondly, it is
respected by contempt or indifference
and, thirdly, it is defieq openly. I
think, this Golg Control Order will
undergo all the Lliree processes.

- Firstly, it will pe defied by the back-
door; secondly, by contempt and
indifference and, Iastly, may be
openly. No law which is defied in
that manner should be ¢n the statute
book. We must observe the laws that
we place on the statute book. It must
commang allegiance and respect of
the majority of the citizens. If it is
going to be defieq quietly and invisi-
bly even by the most respected
citizens, even by the ladies and
gentlemen who sit on the benches of
this Parliament, then it is time to
have a second look at this law., I
have it on the authority of the most
important V.IP. in Maharashtra that
prohibition there has led to 7 lakhs of
prosecutions, 4% lakhs of convictions
and 6 lakhs of blood tests. Now, you
can count the time spent on these
blood tests of 6 lakhg of people—how
much time the doctor or the civil
surgeon took on a single blood test? It
took him atleast half an hour—test,
noting and reporting. If you multiply
6 lakhs by half an hour, you can
imagine how much time was gone and
wasted. Those doctors could have
usefully spent their time on other
tests, on the hearts or chests or any
other valued part of the body and
mind instead wasting time on those
blood tests caused by illegal drinking

I am a teetotaler for the last 30
years. When [ first went to Bombay,
1 drank shandy—it is a lovely drink—-
but I gave it up on finding that a
Congressman could not drink., I also.
came from a family which did not
drink. But ] am not for prohibition
after I have seen the mighty and.
terrific damages it has done. You
have got a policeman right in the
corner; you have got a policeman.
coming right into your bedroom; you
have got a policeman coming any=-
where anq everywhere. That ijs no.
good for a respectable citizen and the
law which is damaged or violateq in
this fashion ought to pe scrapped out
and we cannot really keep it. If there-
are wise ang good men who still
think that it should be introduced all’
over the country, we can only say, we
are frittering away our valuable
energies and something rotten will'
really creep inside our State,

We have not yet blocked the ways
of smuggling of gold. I am not saying
anything new. There is the firm
Premchanq Roychand of Bombay. It
is a well-knowpn bullion firm. This is
all in the recordq of Parliament and
in the questions and newspapers.
How they indulged in systematic
smuggling, one member of the family
donates a big stupa, the Bombay
University clock tower, and another
member of the family indulges in
rmuggling of crores with the assist-
ance of a foreign diplomat and then
we impose the fine of 5 glorious sumr
of Rs. 10 lakhs when crores and
crores of rupees worth of gold have
been smuggled inside the land. If we
allow a big fish to run away like
this and catch an ordinary man who
has got 1 or 5 tolas of gold and give
him five years jail, it is time Wwe
should reconsider the way we enforce
our laws. If we have one law for one
set of people and another law for
another set of people it would
damage the spirit of the law.
We do not strictly enforce our ru'es
against smuegling in the manner in
which we should do. We have not got
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even 100 honest mepn at the airpsrts
and other places who will eniorce
this law with honesty and strictnes.
-Either they will take a bribe—I do
-not say al] of them but some of them
—or be influenceq by some other con-
:siderations. If there is an officer who
has the courage to make a report, his
record ;5 affected or he is transferred.
.Both ways are bad, Either some of
them are dishonest or honest people
~cannot do g goog job ang the officers
above them put them into troub'e.
“Unless we ruthlessly close the doors
-of smuggling rackets and put them
down with jron hand, we cannot
renforce the law.

For centuries, men and women
shave prizeq gold. It is very difficult
to take away gold ornaments from a
‘woman, especially a village woman
‘who has got just one bangle or a set
+of ear-rings. We have now g new type
‘of young women amongst us who
‘wear nothing in their arms and ears
.and a'so sport a cigarette and wine-
-glass in their hands. It is because
‘these women have learnt undesirable
fashions from cinemas and thus a
positive calamity has come over us
all. T am not talking about these
‘women. These women are, unfortu-
nately, growing in number. It is for
us, you and me, to put the women on
‘the right pedestal. Otherwise there is
‘a grave _danger. When women go
wrong, our country cannot be built
‘up. The foundations of our country
will go if aur women go wrong
‘because then they cannot produce a
fine and valiant race to take charge of
‘the country. I am not mentioning
about those women. But I am men-
tioning specially about the village
-woman, the hill-tribe woman, the
‘country-ride woman or the town-side
woman who has just a bangle on her
"hand and a set of ear-rings on her ear
and she prizes it with so much respect
and honour and whatever her father
or mother or husband hands over to
“her she treasures most. It is a wrong
-and unnatural thing to deprive such a
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woman of her minimum ornaments.
1t is time we allow her to treasure it.
We must find out we way, as some
ot my hon. friends have said, by
which the Government can allow
People to buy a minimum quantity of
bPure gold on payment of a minimum
charge and be allowed to make a
mmum number of ornaments,
without vulgarity of excessive orna-
meats. I think that that would at
least be a sensible law. Then, it my
next-door neighbour has got 500
tolas of gold, I shal] have the moral
right to go and report ggainst him,
and we shall also have the satisfac-
tion that nobody will be depriveq of
having 20 or even 30 tolas; or what-
ever minimum we agree upon for
Ppossession by a family. In that way
we can  build up the character
of the nation. In any other
way if we do it, we shall only
bring in corruption, ang we shall
bring in corruption from the lowest
rung, from the level of the sepoy at
the airport or the officer at the air-
port and going up to the higher rungs
which I shall not name now, and
thereby we shall have systematically
corrupteg one sector of our public or
official life, We have already corrupted
the police in the matter of prohibi-
tion, and now by means of this gold
control we shal] be corrupting them
in another sector too and thus destroy-
ing the foundations of the character
of our nation, and that will do no
good to us in the future. If we
bring in these types of new laws we
shall be damaging not only our
character but also the economy of
our country.

Now, take the case of the Soviet
Union. There, even the women have
to wear big watches which mere
males wear anywhere else and which
perhaps our women will feel shy of
wearing. But then they in the Soviet
Union said, ‘No, we shall have to
wear them; we may be in a state of
very great deprivation, in a siate of
great hardship of life, but our women
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shall have to wear exactly the same

nickel watch which the men wear,
and thus builg up our land. And
now, they are turning to gold, and

slowly they are turning to finer
things. How are they doing it? They
as individuals hag no gold to sell or
to wear. But they had plenty of gold
in the coffers of the State; they had
enough gold there to throw on the
coffers of Berne, Paris, London or
New York or Tokyo ang thereby they
exhibited their strength and wealth
to the other countries of the world.
‘When they were desperately in need
of wheat and other necessities, they
had the gold in their coffers which
they were prepared to throw off on
the coffers of the world. That was
- possible only because they had en-
forced the same pattern of life for all.
But that pattern of life cannot be

kept for ever with the same
rigidity. And slowly, they wil
be relaxing it anq everybody shall

have ultimately the pleasure of even
having gold inside their teeth or
wearing gold ornaments. But we today
are going in the wrong way and
adopting a wrong type of procedure.
We cannot sustain this order of life
with the same rigidity of enforce-
ment, because of the ultimate
corruption that will creep in, and the
various agonies of life that would
result therefrom which would make
our nation rue the day we enforce
such unnatural laws,

This Bill has seven chapters and 43
clauses. But what is the use of it
all? If we are going to increase
merely the small laws of irritation,
what is the use of it all? People are
very inventive, and crookeq people
are always inventive, and they will
find ways and means by which to
defy the law. As the custodians and
as the law-makers here we have got
to see that we have a law which
reaches down to the meanest citizen,
and we have to consider whether it
will be a law which will be respected
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or which will be openly violated or
violateq by the back-door or ob-
served with indifference or contempt.
As law-makers, we have to engquire
into the spirit and origin of laws, and
how they are going to travel down to
the farthest ends of the land. Unless
we do that, enforce such principles,
we shal] not be able to prezerve a
good ' State.

The cases of suicide by gcldsmiths
have indeed been very alarming. We
have not heard of cases of suicide-
among other categories of people, but
we have hearq of many cases of
suicides amongst goldsmiths, who have
been honest people and who have
been devoteq to their craft for months
and years and centuries together. I
am afraid that even the Finance Min-
istry at the Centre and the State

Governments have not looked into
those cases, sympathetically and
they have not given their children

what they needed, they have not
given their families ang child®en the-
relief that they were in need of, and
have not given those people who have
been ruined and who have been:
ruined in their business or found out
speedily alternative sources of em-
ployment.

We must judge our laws in the-
spirit that I have enumerated above.

We must produce gold in our
country. We have to build up our-
country in such a way that our gold
will be the sheer production of our:
industrial undertakings, and our
factories will produce and produce
so much that every worker will be
proud to say ‘I have put in so many-
hours of work, seven hours or six
hours a day for a week, and I have:
produced so many goods in the-
factory’. If we do that, then we can

be proud of our industrial pro-
duction, and then We can
afford to ignore the spirit and in-

fluence of gold. But if our economy-
in a mixeq economy. we shall have to
respect the wishes and sentiments of’
all the sectors; we must give some-
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real respect and attention to tpe real
producers of our national wealti,

These are the points that I have
made, and I do hope that whep the
Bill goes to the Joint Committee, they
will make the harsher measures less
harsh, and they will see to it that the
law is not openly violated, and with
that end in view, I hope that they
wil] set apart a certain minimum
amount of gold which each family
can have or which each daughter or
each woman shall have the right to
possess, and which will pe guaranteed
in its purest form.

This 14-carat-business is a bastard
thing, if I may put it in that vulgar
way. It is an impossible thing. The
history of the world does not know
anything of this kind of 14 carat
business. Even for g fountain-pen,

\everybody wants the best of pens. So,
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in the best we have something in its
purest form. Either deal with the
purest form or nothing. I would like
a man to drink the best quality of
drink rather than die py taking illicit
liquor, and ruin his eye-sight ané
damning his intestines and passing on
to his next generation a very bad
physical form,

st To Wo WA : TANRT ALA,
FIHT T MANA FIE41 F1 T &
A F9 FEFT WA @ Aw. ..
Mr. Chairman: The hon. Minister-
can continue his speech tomorrow.

17.00 hrs.

The Lok Sabha then adjourned till
Eleven of .the Clock on Friday,
June 5, 1964|Jyaistha 15, 1886 (Saka)..





